Supreme Court, the election was held, and the new President, who is there, and who was removed
by the High Court and was concurred by the Supreme Court, earlier, used to get elected by &0
percent votes or 70 percent votes. So, under the concurrence of that new digpensation, he got
elected by 99 percent votes! So, what can we do? It is not the Ministry alone; even the High Court
and the Supreme Court have laid their heads there, but nothing has come out of it. Sa, now, thig
time, | have referred. Since, already, it has gone there, thig type of caze has seen the lights of High
Courts and the Supreme Court, and the election under the superintendence of the Supreme Court,

the Courts and the Judiciary.

This time, when a person like me does nat know the ABC of law, | have referred this caze to
the Law Ministry on the 29th of last month. So, | am waiting. | have referred that this all has
happened; whatever has happened, whatever has appeared in the Press, what the CBl has done
and whatever CBI has reported to us, | have compiled all that and | have asked for a direction of the
Law Ministry because that is an appropriate Ministry which can find some salution. On one side, it is
an Act, and on the other side, there iz not 8 provision explicit speaking order for thig particular thing,
that is, '30" may be just vague, something like shikayat and all that, not corrupt. So, | am now

waiting. Whatever the Law Ministry is going to suggest, | will go by that.

Sir, with these words, | would like to thank the hon. Members for their concern and | am cne
with all of them insofar as this concern i concerned. | am sure, all of us will find together some

solution to streamline the whale system.
MR. DEPUTY CHARMAN: The Houge is adjourned for lunch for one hour.
The Houge then adjourned for lunch at forty-three minutes past one of the clock.
The House reassembled after lunch at forty-two minutes past two of the clock,
MH. DEPUTY CHAIRMAN in the Chair.
GOVERNMENT BILL
The Finance Bill, 2010

THE MINISTER OF FINANCE (SHRI PRANAE MUKHERJEE): Mr. Deputy Chairman, Sir, | beg

to move:

That the Bill to give effect to the financial proposals of the Central Government for the financial

year 2010-11, as passed by Lok Sabha, be taken into consideration.
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3ir, the Finance Bill was intraduced on 26th February, 2010 when | presented the Budget
propasals in the other House and subsequently | laid the papers on the Table of this House. The
budgetary exercige is a long-drawn process and with the disposal of this item, the almost nine-week
long budgetary exercize will come to an end. | would not like to make a long speech akbout the
various Teatures of the Finance Bill. But Twould like to bring to your notice certain agpects which are

important and relevant.

Siry when we introduce the Finance Bill, it is & normal practice that we receive a large number
of suggestions, views and comments from different stakeholders, and it iz possible in a budgetary
exercige like ours, particularly when the direct tax is so complex, that certain proposals affect certain
sections, certain unintended benefits are accrued to some section and certain unintended hardships

are also mitigated in the case of some cther sections.

Therefare, the time which we utilize between the presentation of the Budget and the
introduction of the Finance Bill, and when thig is finally disposed of in that House, we receive various
representation/suggestions/comments and we consider them deeply. With those considerations, |
have made certain suggestions. The han. Members would find that, if they examine the Finance Bill,
as it was Introduced and the Finance Bill which has come to this House, as amended by the Lok
Sabha, there are differences in certain sections and certain areas. In the fitness of things, | should
explain to this House why | have introduced those and why | am suggesting them to be congidered by
this House. Both in the direct taxes and in the indirect taxes, there have been certain, nat very major,
changes. After that, | would like to respond to the haon. Members sbout the general state of
economy, the subsequent developments and ite impact an the Budget and how do we look at the
outcome for the year under review. Surely, the hon. Members would make their cbeervations and |
will try 1o regpond to some of them. In the introductory stage, | would like to confine myself anly to
those changes which have been brought in the Finance Bill. Firet, | would like o falk about direct

taxes, then service taxes and thereafter indirect taxes.

While introducing the Finance Bill, 2010, in respect of direct taxes, emphasis has been on relief
to individual taxpayers, encouraging research and development in the country, providing some relief
measLres in view of the recessionary impact and rationalization of procedure and steps to mitigate
compliance cost. Based on the discussions and representations recelved after the introduction of the

Finance Bill, certain further reliefe and concessions on direct taxes are propased.

Availability of modern haspitals is a pricrity area for the country and private sector participation

i desirable in order to provide better healthcare facilities to citizens. Currently, hospitals (of more
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than 100-bed capacity) constructed in ary area cther than the "excluded area’ are eligible for
claiming hundred percent deduction under Section 80-18 (11C) of the Income Tax Act. Considering
the pressing need for more hospitals all over the country, it is proposed to include the business of a
new hospital anywhere in India, with, at least, cne hundred beds for patients, as a ‘specified

business' for availing the benefit of investment linked deduction.

Anaother priority of the Government is fo make India slum free. The Ministry of Housing and
Urban Poverty Alleviation hag issued draft guidelines for slum-free city planning. The Rajiv Awas
Yojana for slum-dwellers and urban poor envisages slum-fee India by encouraging States/Union
Territories to tackle the problem of slums in a definitive manrer. For this purpose, it s proposed to
also Include the buginess of developing and building a housing praject under a scheme for slum
redevelopment or rehabilitation framed by the Central Government or a State Government as a

"specified business' for availing the benefit of investment linked deduction,

In congequence of the decision to allow tax-neutrality for conwversion of & company into Limited
Liability Partnership (LLP), it is propesed to also exempt from taxation the transfer of shares by the

shareholders of the company in respect of such a conversion.

Mr. Deputy Chalrman, Sir, ever since | proposed impasition of service tax on international and
domestic air passengers In this Budget this year, | have received a number of representations
expressing concern that this levy would adversely affect the civil aviation sector and would make air
travel prohibitive. would like to clarify that it would not be so. The effective rates aof levy, when they
come into effect, would be & maximum of Be.100 per travel for domestic journey in any class and a
maximum of Re.500 per travel for international journey by economy class. Further, domestic air travel

to and from the North-Eastern sector would be exempt even from this moderate tax.

The construction sector has requested for a review of changes in the gervice tax law proposed
in this year's Budget. Several suggestions have been made by the trade associations. Considering all
the inputs, | propose to provide tax relief to this sector by enhancing their rate of abatement from &7
percent to 75 percent of the grass value where such value includes the value of the land constructed
Upon. Certain procedural bottlenecks relating to the completion certificate prescribed in the law

wauld also be simplified.
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With a view to give thrust to the low cost housing schemes for the urban poor, | propase to
exempt service fax on constructions under Jawaharlal Nehru MNational Urban Renewal Mission

(INNURM) and under Rajiv Awas Yojana.

The above changes relating to construction sector would be effective from a notified date after

enactment of the Finance Bill, 2010,

| have received suggestions that the present service tax exemption available to the vocational
training institutes affiliated to the Naticnal Council for Vocational Training and offering courses in
designated trades should also be extended to Modular Employment Skill Development Courses'
provided by the training institutes registered under "Skill Development Iritiative Scheme' of the
Ministry of the Labour. As thig initiative intends to generate employment to the rural and urban poar,
school dropoutes and semi-skilled labourers, | propose to accept this suggestion and exempt such
courses with immediate effect. The Notification, in this respect, was issued on the day this was

amended in the Lok Sabha.

Mr. Deputy Chairman, Sir, | shall now take up the spedific issues in indirect taxes. Hon.
Members would recall that | had proposed an increase in excise duty on almost all tobacco products
including cigars and chercotg. | have received a large number of representations on behalf of the
manufacturers of 'nand-rdled cheroots', an industry located primarily in the cottage and household
sector. Cansidering the nature of this labour-intensive industry, | now propase to reduce the excise
duty on hand-rolled chercote priced up to Rs.3 per stick to 10 percent ad valorem. Similarly, the
additioral excise duty on this product shall now be 1.4 percent ad wvalorem. Full exemption from
excise duty has been provided to betel nut product commonly known as "supari’. This exemption is

nowr being extended to scented supari.

The Central excise duty on carrugated boxed and cartong was reduced from & percent to 4
percent when they are manufactured, starting from kraft paper. | propose to extend the exemption to

cover units that manufacture such cartang from carrugated paper ar even paperboard.

Paper and paperbeard manufactured from non-conventional raw material such as waste paper
attract & concessional excize duty of 4 percent subject to certain conditions. Waste paper ig
chargeable to an excise duty or countervailing duty of 10 percent. Domestic industry hags represented
that this creates an inversion leading to the accumulation of Cenvat credit. | propose to reduce the

excise duty on waste paper to 4 percent to rectify this anomaly.

As the hon. Members are aware, the excige exemption for small scale units is not availakle to
goods that bear the brand name of ancther person. A relaxation of this condition is available in
respect of specified packing materials which are normally not gold under the brand name that they

bear.
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In arder to resclve digputes about the coverage of this relaxation, | propose to extend it to all

types of packing material .

Automaebile components have been subjected to excise duty on the basis of their retall sale
price. In order to resolve disputes about the coverage of this provision, it was amended =0 a8 to
make it applicable to parts, camponents and assemblies of vehicles of Chapter 87 of the Excise
Tariff. Since these components are also Lged for earthmoving machinery like loaders, excavators
efc., | now propose to apply this provigion to the parts, components and assemblies of such
machinery as well. Tunnel-boring machines are critical for hydraelectric projects. Since these are not
produced domestically, full exemption fram the customs duty was provided in the Budget. It has
been represented that owing to the huge size, these machines are incapable of import in a gingle
conglgnment. Congidering this practical difficulty, the exemption is being now extended to parts and

components of tunnel boring machines .

Han, Members would recall that the customs duty regime on medical equipment was
rationalized in this Budget by prescribing a uniform basic duty of five percent and CVD of four
percert. In doing g0, listed exemplions were dispensed with. | have received a number of
representations in respect of Ostomy appliances in whose case a concession has been removed.
Considering that these are mainly used by cancer patients, | propose to provide this concession to

such appliances.

Bagic custome duty on 11 specified drugs including two anti-cancer and ane for the treatment
of AIDS ig being reduced to five percent. These drugs are also being exempted from CVD by way of

excize duty exemption.

"Optical Disc Drives' (ODD) are [TA-bound and, thug, permigsible for impart without payment
of duty. | propose to fully exempt specified parts or components required for the manufacture of O0D

from basic customs duty.

Cigarette filter roads are manufactured from acetate rayon tow. While full CvD of 10 percent
and special CVD of four percent is applicable to tow, the excise duty on filter rods s 10 percent
creating an inversion in duty. | propose to fully exempt acetate rayon tow from special CWD of four

percent.

Flax fibre and yarn are not produced in India in significant quantities. | propose to fully exempt

them from basic customs duty in order to encourage domestic value addition.

As the House is aware, an export duty at the statutory rate of Rs.2500 per metric tonne was
imposed on raw cottan with effect from 2th April, 2010 In order to contain the spiraling prices by

disincentivizing exports. The Government has been keenly watching the quantum of exports as well
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as the price situation. In order to meet any future exigency, the statutory rate for this item is being
enfanced to Re. 10,000 per metric tonne while maintaining the effective rate at the current level of
Rs.2600. For this purpose, an official amendment ta the Finance Bill, 2010 was moved and passed in

the Lok Sabha.

Except in the case of export duty on raw cotton, the changes in the customs and excige duties

wauld come into farce with immediate effect. The notifications in this respect are being issued.

In December, 2009, the export duty on iron ore lumps was enhanced from five percent to ten
percent and on fines from Nil to five percent. Keeping in view the trend in the quantum of exports and

domestic and international prices, the duty oniran ore lumps is being increased further to 15 percent.

In regponze to representations from domestic producers of stainless steel, | propose to reduce

the bazic custome duty of etainless steel melting scrap from five to two-and-a-half percent.

These proposals, Mr. Deputy Chairman, | formally introduced in the Lok Sabha in the form of
amendments which the Lok Sabha was kind enough to approve; and the approved and amended

Firance Bill has now been placed far the consideration af the hon. Members.
With these words, | request the Houge to commend thig Bill.

The question was proposed.

3ft TR AELHE (FENTYY) ¢ SUHERT HEEY, ST T onfl Ui &1 71 a9, 954 ¥R
ST Bvg M WY 1 G2 1+ gee U9 TR & F18 faU 2| 9oTd o qa Aias ey 21 wore 91,
Qe 98 Bl able administrator & - YT T &7 584 € 3% 09 argwd W1 R 81 S0 e Wiy
mw%%’,mpermamemma@?ﬁ%l
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SHRIMAT! JAYANTI NATARAJAN @ (Tamil Nadu) : Sir, how cauld he talk about Lok Sabha

proceedings here? ... (Interruptione ...
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3ft BT STER B : AT W T 571 2R gw U e E W TR S e g o g =
TR, S0k TG STER S <o & 2411 98 SIas 78] 8, 9161 IS 1o TR 98 $T B, GG 931
TwIE AT T2 - political deal within deal X1, SUH FE1 P12 ATRI 2] 2, Sk 51 AH RIS &
GRI &R &, 98 Teld £, S0 WUE D] i daok! &, 98 Teld 5| ¥R] He+ U8 & 1 Uihefie e,
FRPNY gee, T80 B gafl - § ISP T/ e T V21 5| H 1 S B hael Tep I AT T
3% W21 & [ oATT T W HE & faU €1 U AR &R AT WIET AR S5 TR UG B S,
ST 0 218 2, IH A9 WS | THS TARI-T TIE B, Hloolgo &1 Alee! il M0 fFEg!
@18, ge 1Ay ISy - T2 WA HiT 21 I A $1 e guv 96 A8l 96 s d & s
e 9% AT R ST ST ? A7 U iferd U 100 IRAe S0 Ref| 21778 &1 Ui, ST anmgs!
T S H el 8, 98 Te N euy #1 A 21 =i vy @ i ge dev suen Se o T B,
TR IS TRBN o] 2, Y dlipel Sot 4l 8, Tved S2! 41 8, TaTes sel 4l &, Ue 99
THATRY Ted T $UY @1 T ISl U% U= $UY 2o 954 SUIS] E1A1 51 U &3 @l AT feer 2imoy
TR 7 AR WO 7 2 FNE FRIG B SN B U Ug ord¥ &5 ¥ of] £ 11 92 &2 &, 72 721
EF TIEY WY, T5e1 <1 818 oo N9 Ug T 71 o, 9 o1 &Y 92e) Us T oft fF &
RT ) B § T S 9% 099 927 £1, 1% 98 oFe! oTged &, ofth el tgie &fe
STl SN oTgen TE 2, U8 IW-TR1 %) A B SHieN 99 TN SO SO e 3 TR 8
T 3 &I U TR fh% F 59 W T ArRH T 5 A e o e @), gE e R |
%1 125 AT S BT & A fese] T S 6l Ug I STl &1 U 5201 2, TN 2, 34 H1 3T 7
R, g5 WA 2

264



UV 2, T, A T b aW A S -6 F H 19 1 W =wEdl § wen ¥ & e Al g2t
e o9 mew F v #A ww B2 W ot . TE ER
TR 5 gl 1o o1t 29 UIfepr W Te ] R 9Ney, Fg1 Bl ey, o del Tiebwe™ & W
AT AN & &I B W T T8l TR [ha? There are lurking questions about our defence
preparedness.QWH%%@WET%Q\WT%&H?WWgBWWﬂT%QETﬁWW
TG 1327 S Ed =18] 837l U1 S 41 61 g1 21 1 61RG 70 BSTR PR 1S 319~ gl H ] &, el
SEET AR ST ANE gRIE B 2l [EHT E1 50 BN BNIE F1 A1 A T g8 e gE T8 g8 8 oR
SABT AT BT ¥ EH S| EHH g1l 21 T G & B U A B W 87 BH O BH Rt
[l |1 T8 AT A B, 9] fam 91y Sae 2 g1 8iR o W 999 o el 76 4 e o
ERUD IR RN

T U SV 981 ] 12, P WIA-213 E9TR 69 1€ B0 &1 2, 511 984 981 151 8| 9%, T8
one-rark-cne-persion £l one-rark-one-pension &1 AR ESIC] @ &1 4 wet o 7E A/ dgd
Elearu gé eﬂ?m—mqﬁ SIREAEEZY ﬂﬁ_g’q R T2 17 one-rank-one-pension @1 AN 1,
St st ol 26 SR g w1 e fee W arfir e Y 1% 08 9w o e w1
ﬁ gl %\ Y 9X g9 e QE?Y BT = ﬂﬂw forar o =0 one-rank-one-pension éﬁl SiUEsikSil
T2l 2, 9 yeenl W1 2, S W1 HIeA 21 91 9 1 Jiwon &, BT 26 W a1 7 94, 2T
T AT T EA S, TET &ATE 1A &1, THH A BH Sep ] 71 G120 @A, W), a1 gell, 2
N7 # et ferie ey HETH g 2AH 91 AN GT &1 ey 81 16 one-rark-one-
persion T F01 217 B 39 IR # RIS & R7an 16 5 & 5o 21 98t 1 5% H67| 32 r
SiERIE EERCIEE PR %I Eﬂ%f?b_eﬂﬁﬁ one-rank-one-pengian ﬁﬁﬁﬂf e Jﬂﬂ%’@%ﬁ Q’Iéﬂ
ey Wioe w &, vom W oe g aln vl i e wEl g, vl og w i e us g g el
IMm eEwei® ﬂ%‘\T%\W 2l ERSREES 2 wel fh Y, one-rank-one-pension 1H EFQF-B FHET
Qﬂ, WWW@% one-rank-one-pension Wﬂ’@‘g’?ﬂ 21 g8 o Bad Hbedl & afev
oft SHH 99 one-rank-one-pensian o] oft allv wwa T 21 RywTRe) gy §§ 2 2B one-rank-
one-pension WH—S‘\T%&W Eﬂﬁeﬂﬁ%ﬂwu@ﬁﬁwaﬁaﬁﬁmaﬁm?mm%ﬂmuﬁﬁa
%1 2100 BRI TIY YT TRIBY 341 21 AP 14 A qd U1 21 ife, TR, T2 P! & AN
W%\', Eﬁfﬁ%ﬁWWWone*ramk*omepemiom ST A TTed © 991591 91 feae wua
ST

WY, SUH hdel 8 BN Hele TIY SHFT| WA 8 BN BIIg $IU o & [0 TNa N & I
o TR 81 A ey ol o T W1 a1 S 51 4 e 2, w6 a9 T e o o) fre 81 19,
8 TSN DY IE T BT 21 39 8 o BRIg b awie 3 wU1g] 21 TF Y & R 90w 8 eviR wis Ofe

265



SiEcrR| é?T Eﬁw T %, T chvTQ one-rank-one-pensian =2 ﬂ‘sﬁ%l T THH Iz E%ef Edl
%‘ﬂq—r{?ﬁ %@T&ﬁ 5 =1, Eﬂﬁ one-rank-one-pension ﬂ%t‘(%?ﬂ%\ T2 I %1 Bwd ST S
FEAR W AR, 997 oft T2 29 RUTE 3 Tog) 2 <1 iere & W oS £ ol 2am fora 2
TWEHN one-rank-one-pension W T=f E}ﬂ%, Oz qd T %ﬁ TI?;’ %I ?ﬁﬁ 2TRT forET % F The
Committee refterates that one-rank-one-pension should be granted iR ?ﬂﬁﬂ? pER AR GO N
[T

TR, T &b 315117 7% AR AT 21 I8l ° 5 @l HISTaR 8, SUd aR | H A19P WEA E
It TG IR %\ You have said that through disinvestment you will gain Rs.47,000 crares. Last

vear's experlence is not that. You dot not achieve the target but you are projecting that you will

achieve that. Direct tax collection actually RIS @a’ﬂ?, BEEESIEES I ? AR SIS W T
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TET 70 E9TR HRIS $IU & FIcTel 1 99l 21921 2, U8 70 BviN FRie IV WG & Wi H &
Tfen 2, 4 TET e £, Sue T 21 v 2 At 9 2, R I ° 3=, 5! 7 ga, &
25 STTIeRT S 1771 Y AT T 2 ST Fee STH1 Hierell HHT S 3 55 1 72 e 21 98 s
@ HICTel B 99, T8 01 99 27 Wagd 9 g1 211 27 Weagy 7 841 21 99 92 21 &7 241
et 99 w2 27 o) 9w g 241 & tar w2 2 &l 1 U e wet F e =i w1, <
U a1 98 W B FT ATEY o1, 98 el off T8T € . (SEET. .

SHRI TIRUCHI SIvA (Tamil Nadu): Please tell what happened when Mr. Arun Shourie was the

Minister. ... (nterruotions ...

SHRI PRAKASH JAVADEKAR: Yes, | will tell vou. ... dnterruptions ). =8 T% ARG Soll® =
1 YA B VET e, S Tk T &3 B wer B ¥e el Sue for o RO UerTE R E, First
come first served. F81 TR SR 21 of V2 2, 96 d18 Y=g IR Hied AT, U T 61 RS9
1T, VY BT AT AR S q1& A1 61 71| ] W eres] 216 . (ad ). .

MR. DEPUTY CHAIRMAN: Mr. Siva, let him say whatever he wants to say. ... (nterruptions ...
S HepTe TESHY : # g1 914 b= V2] 7| T XS F L(HFEIE).
SHRI TIRUCHI! SIVA: He cannot say whatever he wants to say. ... (interruptions ).

3t AT TESH : UR, T TR 21 G el FD ] 1 IR SR 2, A I T2 1| ..(RAET)...
T a1 2 o <21 A FiEre gon 21 .. (ae)...

MR. DEPUTY CHAIRMAN: This is not a new thing. ... dnterruotions)... | cannct tell the
Members to speak ina particular way. ... (Interruetions)... AT IS Ul ... (HIET)...

SHRI PRAKASH JAVADEKAR: | really do not understand why you are not taking action. What
stops you from taking action? Is it coalition compulsion? Now the caste card is being used to defend

corruptian. That hes never been done. ... (nterruptions ...

SHRI TIRUCHI SIVA: You are using religion in politics. ... (Inferruptions ). You dao not have any
credibility.

(THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARJAN) in the Chair).

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARJAN): Mr. Siva, let him finish.

.. (Interruptions)..

SHRI TIRUCHI SIVA: They resort to religion for palitical purposes. .. (ntermctions)...
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THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJANY: Plesse conclude now.

... (Interruptions)...
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T2 £1 918 T 20 THeliiiey gl paa 1H &, IO 3 2, 9% U¥ 72121 318 &1 RRuf 1R 2, e
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& o1 98 &1 AIe] 98 et gd e Al 9l g1 A b e RaRlS @ w4 2, ) sufey
I SHRETEN AT ¥ W8l ol fieiedd e T8l &, R&R policy in place FE1 &, 3UY
YERETOY el 81 98T £, SUC S¥ 61 I¥aHT sustainable 81 ST 9% IFCI & 91 &1 59 891X
FRIE o1 ST 23T 2, B SwigdeN $ ol Wl 1 2l €1 %81 8, sue ) S a9 wnfE W,
9 PDS 1 T & &R [T T2l IR HETTTS U% = 83, W1 PDS P T h e A 5371, 98 a1
TZIAT| 1T T T1enft ot R Fmd 2 ST S re-appropriation 1 T SIS 2

A U ofI] HE] S el Bl SFRET § B & AN B F5a Tl 551 g o Ry Way e
HE1 U8 1 5 affordable health $531 Freiifll o9+ #1 8T 12 health for all, @i health for all 0T 21
T 92 affordable health 2 26 721, T2 g1 21 &1 affordable health & ToQ a2 # e S V2 217
19 T To1q Wi egfeh 260 $UQ A1 92T S V2 B, O 50U S B T 2 A SIS U8 HY B g

268



TP health for all T affordable health for all 3R health insurance for all % 99X 57 9 7] &1
T B fo70 TEPBR 18T 1 12y &% T8 2191 I8 41 inclusive politics HIITE, 9108 Y
FRAT T

R, ¥ freel) 9% us ge1 St w1 AR § 9 e |l 9o w8 £, 96d 98 # a9
T T B9 FE1 T 1 e emerging ecanomy 3 aRd Eﬁﬂ?&?ﬂ G ESIEns et & Wl [
ST & aflY 8HR1 BRIC countries gﬁﬂﬂ g Uk qdadl g e e iﬂ’g, T %’, Sl emerging
economies %\', JEl growth potential BlaT deet % m AT ‘:Nﬁ?f, Eﬁ% e el AESNTI—% o OEe
SR FIE BE 721 2 6 T owde, S 2/, S9N growth B: V0T ¥ ST ERT, T8 Ghivod 21
HwTe lﬁ?@’?é@ﬁﬁ G %\', T8l T e @l growth #\TII%DT%\', Why can't we leverage our growth
potential to mobilize resources globally? I T W a1 e ﬂﬂqcf&'[ o, TTEET < o
S [HY TR e 1 TR S 2, 7T AT SHeR] SATd ol "ig] 7 o] R £, 26 B8 4 Yeb
2, AR AR R iR T 2

With China's exparts scaring, even as other major economies struggle to recover from
recession evidence is mounting that Beijing is skillfully using incongistencies in international trade
rules to scare its own economy at the expense of others. 9 T8 T T2 Bl To maximize its acvantage,
Beijing is exploiting the fundamental difference between the two major international bodies, World
Trade Organization and the IMF. d T8 R 92 2 What is China doing ? China buys dollars and other
foreign currencies warth several hundred billions a year by selling mare of its currency which then
depresses its value. That intervention helps Chinese export to surge 46 percent in the recession time.
T, g1 QU e &1 B9 I8 99 991 8] 6% ebd 87 Think of big ideas. Think of some new
ideas . YVe have the potential and we must exploit that potential. We must mop us resources globally,
because we can do that. Our promissory note of healthy economy and our growth potential can
mobilize resources for us. Let us do that. Let ug improve infrastructure with those resources. Let us
bring back black maoney. Let us stop carruption, particularly like 2G Spectrum and other things. If we
contain that, things will improve more than what everybody dreams. That is why, |, once again,
appeal, please give these ideas a thought. In the last speech also | had made a reference to country
shares. 31T ZAN T9 &1 IR AT S5 3 91 I8] &1 YN THR o $9F1 H4 81 8, SUH T1
ST =T | 1 W8T B T B IhH HF G 861 8l and to seouritize that lighility, you can
definitely think of country shares. Smaller countries have daone it to their advantage. We can also
securitize our intermational monetary obligations through such innovative measures. But, for that, Sir,

we need big ideas, new, creative and innovative thinking.
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With these words, | would once again reguest 3T U g1 AT STE4| TEIETI, H A9 AEgH
T HA <I1 4 w VET g, TP o SR U AT A o AR 15, USIe 1SS A of o | agd-9ga
EEIEIE]

DR. T. SUBBARAMI RECDY (Andhra Pradesh): Madam Vice-Chairpersan, first, | would like
to ask a guestion to my friend. He is, again and again, demanding the hon. Finance Minister to
rollback the increased price on petroleum and diesel. But, | would like fo bring to his notice that
during the NDA rule, they had increased 112 percent on diesel, whereas, the LUPA has increased only
63 percent. Madam, they had increased 258 percent on Kerozsene, we have increaged hardly 5-10
percent. On LPG, you have increased 78 percent. We have increased anly % percent. Therefore, it is
not fair in a democratic country to say such things when the Government does such things in the
interest of the financial discipline and also in the interest of the Indian economy. We must appreciate

it. We should not criticize for the sake of criticism.
SHRI RUDRA NARAYAN PANY (Orissa): what is the source of your data?
THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJANY: Please, let him complete.
SHRI RUDRA NARAINA PANY: | think, you are providing wrong data.

1. a4t T:lﬁ'l?l‘ﬂ'\‘é’f - Y gR-9R 9T 33 81 . (FTQEM)... You must, actually, admire the
Government and the leadership of the hon. Finance Minister, Shri Pranab g who has presented an
excellent Budget. He had presented the Interim Budget, then regular Budget in 2009-10 when there
was a total turmeil in the global economy. Then there was monsoon failure and drought. In such
circumstances, he has proved that he can present ancther excellent Budget. Let Lg not compare
ourselves with China which has got altogether a different system. All the countries, including
demacratic countries, surprised that how the Indian economy is still laudable when compare to so

many ather countries.

For example, during 2009-10, the GDP growth of the USA, UK and Japan was -2.5 percent, -
4.8 percent and -5.3 respectively, whereas, the GDP growth of India was 5.6 percent. | am asking
my friends, is it not appredable? Similarly, | come to fiscal deficit. On the one hand, you say not to
impose any tax and on the other you demand to create everything as if there is a magic box. But,
still, with magical gkill, cur hon. Finance Minister could provide phenomenal outlay for social sector
infrastructure at Bs. 3.73 lakh crores. And, he has successfully kept the fiscal deficit at an optimistic
level of 5.5 percent. He ig dreaming and anticipating to bring it down to 4.8 percent next year and 4.1
percent the following year. This dearly shows how much the Government is committed to bring down

even the fizcal deficit.
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Madam, we should not forget another thing. Out of Re.3.73 lakh crores, 37 percent of the total
Flan is given for social sector which comes to Rs. 1.37,000 crores. For infrastructure, the hon.
Minister has given 25 percent. You must also appreciate that for poor farmers, the agriculture credit

has been increased from Rs. 2,80,000 crores increased ta Rs. 3.5 lakh crores.

| do not think that anybody has ever done. We must appreciate this. Similarly, | come to
agricultural growth. The expansion in agricultural growth was & percent during the MDA regime, while
during the UPA regime it has been 24 percent. | am nat blaming anybody . We are all colleagues. Ina
demacratic country, we must have good hearts to appreciate what the Government does. You have
every right to point out when it i= wrong. So, | am highlighting anly the good paints. If you have 90
percent good points, you cannot say that everything is wrong only because 10 percent bad points. It
is not correct. But during the NDA regime the agricultural growth was only 3.2 percent, but during the
UPA Government this has been 12.5 percent. Thig ig quite laudakle what the UPA Government has

done. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJANY: Kindly allow him to complete.
. (interraptions)... Kindy allow him to complete. ... (nterruptions ). Let us maintain order please.

- (Interruptions)..

S1. & GERHI VE Y 45U . (SEEET). . ST IS B AW I . (G, .. T2 S8 4]
@ subject TR 2| ... (CHTET)...

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Subbaramif, you please
continue. ... (Interruptions ).. Subbaramif, you please continue. ... (Inferruptions)... Subbaramiji,

please address the Chair. ... (Interruotions ).

DR. T. SUBBARAMI REDDY: You must appreciate one mare thing. The Government is giving
top pricrity to the infrastructure, education, health, food security and agriculture. So, the
Government s concentrating on every sector. Alsc, one more thing. It is wonderful plan that 60,000
villages will grow puses and cilseeds. The Government has provided Rs. 300 crores for it. Rs. 300
crores may not be sufficient, but it ig an innovative idea because we are, today, having shortage of
pulses and cilseeds. We are imparting them. 3o, cne of the main reasons for recession is shortage of
these products. So, this is a wonderful and exemplary idea of the Government and the Finance
Minister. This will grow like arything. Take, for instance, MGNREGA. First, they thought that it should
be Rs. 10,000 crores; then, it was increased to Rs. 45,000 crares. This is a great boon for the paar

farmers. But | would like to request the Finance Minister to concentrate more on this proposal. ltis a
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very wonderful proposal, which started with 60,000 villages . It must extend to more and more villages
and it must be very successful. | also welcome Finance Minister's efforts to extend the Green
Revalution — it is also a wonderful idea; ?{ﬁ!‘sﬂ? 77 7ot 9% TR Eﬁ@ﬁ?ﬁ\_ﬂ:ﬂ :1%331'@ %, P ERY
qN WWW?J%STI? % - to the eastern States, like Bihar, Chhattisgarh, Jharkhand, Eastern Uttar
Pradesh, West Bengal and Crigsa with active invalvernent of Gram Sabha and farming community .
For example, take Punjab. The production in Punjab is normal. But in these States, the production is
very low. That's why the Goverrment has decided to involve gram sabha and farmers to see to it that
how best they can increase production. For that also they have given about Bs. 500 crores. In future,
| am confident, the Green Revolution will spread to all the backward districts of the country, including
the backward districts of Andhra Pradesh. On behall of the people of India, | congratulate the
Finance Minister for these two schemes — extending the Green Revdution and synchronizing sixty
years. This is a very innovative idea. This has been done for the first time in history. Today, §%9 Edl
ElS] %, foods and vegetables worth Re. 50,000 crores, as per the statistice of the Government of
India, are perishable in the country . Of course, the Finance Ministry has given 100 percent exemption
from =service tax and & percent on the import of the eguipments of food processing. But my
suggestion to you, Mr. Finance Minister, is that we need more cold storages all over the country.
Every district should give top priority to see to it how fruits and vegetables can be preserved. It is very
big challenge for the Government. So, | call upon the Government and also the hon. Minister to

concentrate more on this point.

Sir, ancther important point which | would like to make is that, today, with unemployment,
there is frustration in the youth of the country. No doubt, in rural areas, because of NBEGA, people
are able to get employment. When a graduate comes out, he does not get employment. So, there ig
frustration. For that massive industrialization, massive infrastructure and power generation s
required. For this you need nat anly domestic investment but algo investment fram all over the world.
2o, | am happy to inform the House that in 2009-10, which has ended now, the UPA Government

could attract fareign investment of about Rs.1,00,000 crares for the country. Itis, really, admirable.

Here, Sir, one more thing which | would like to bring to the notice of the hon. Finance Minister
is thiz. A= far as attracting global investment is concerned, you must create canfidence and stability

in certain rules. For example, under section 80 — 1a of the 2010 Finance Act, the Finance Minigtry has
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given full tax exemption for infrastructure, that is, for telecommunication, power generation,
distribution, production and also for the National Highway roads. For all these sectors, they have

given full tax exemption till 2011, Madam, | am the first speaker from the Congress Party.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): But the time is limited.

... (Interruptions )... So, kindly make your concluding remarks.

DR. T. SUBBARAMI REDDY: Madam, | am gpeaking in the interest of everybaody in the House,

not in the interest of the Congress Party.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJANY : All the Members speak for that.

... (Interraotions ). Mr. Reddy, please conalude in five minutes.

DR. T. SUBBARAMI BEDDY: As per section 80 — 1a of this Act, Tull exemption ig given up to
2071, It 1= said that if any infrastructural projects ig completed and comes to operation by 2011, only
such projecte are eligible for thies exemption. The Eleventh five Year Plan i going to complete by
2012. Then, again, a numker of infragtructural projects are going to be taken up in the Twelfth Plan.
Therefore, let us nat give uncertainty. The people who come from all over the world are guestioning
why this exermption only up to 20117 Why don't you extend this exemption? You can extend this to
the Twelfth Five Year FPlan. Infrastructure projects will come forward from all over the waorld it the
Government gives this exemption. That is very good. | call upon the Finance Minister to examineg this

point and avoid this uncertainty.

One more point is, | am teling to all my friends, our country's progress and progperity depends
on haw we control floods and how we control drought. This is a secret which | will tell all of you. The
secret ig, you must have the concentration an irrigation sector. During raing, water which goes to

waste can be stored. ... (Interruptions ...
THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Let him complete.

DR. T. SUBBARAMI BREDDY: There is devastation in many villages. So, for that, in the Plan
outlay, they have given an increase of 30 percent than that of the previous vear's. Previous vear, they
had allocated 19.57 percent. This year, far irrigation and also for flood contral, 30 percent has been

given. So, | call upon the Finance Minister to give top priarity all over the country. No doukt, in State
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like Andhra Pradesh, Polavaram project and Pranahita-Chevella projects are national projects. All
these projects belang to the pecple of India, not to that State alone. So, this is very important. | am
telling you, Sir, if you have more tanks, water can be stored there. In case of a drought, we can use
that water. Similarly, if there Is a fload situation all over India, floods will not go to sea. Floods could

be contralled by this ... (nterruptions ... Therefare, ... (Interruptions ...

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJANY: Panyj please let him complete.
...(nterruptions )... Kindy let him make his speech. Ckay, Dr. Reddy, conclude now, please.
(/m‘errupn'ons)... o @ﬁ, ATED SISV LAY ™)... Dr. Reddy, make your concluding remarks.
The time is over. ...(dnterruptions).. The time is over. Please move on to the next point.
... (Interryotions)... Please mave on to the next paint and please conclude now. ... Jnterrugtions ...
7T @ﬁ, AT ST SR T Eﬁ%@ (). Now, let him conclude. All of you can't speak.

Let him conclude. ... (Interrugtions)...
DR. T. SUBBARAM| REDDY: Then, Madam, there is ancther novel idea. ... (Intarruptions ...

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Now conclude. Please

conclude. Timeis over. The time is over.

DR. T. SUBBARAM| RECDY: Madam, in the rural areas, the people do not know how to
operate a bank account. They do not have with them the minimum deposit money reguired to open a
bank account. Now our hon. Finance Minister hasg introduced a new scheme which would provide
that in all rural areas also, the bark branches will be opered. It may be opened by private banks ar
commercial banks. That is a different isgue. The rule now made is that without depoeiting the
minimum maney, one can open a bank account. Thig is a very good thing. The only thing that 1 would
like to request to the Finance Minister here is he should pay more attention to it. We should know that
by next year, i.e., by the time 2011-12 Budget comes, how many banks have opened their branches
in the rural areas and how the rural peaple have been benefited by this. So, this is also cne of the

laudable achievements of the UPA Government. (Time-bell rings).

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Final paint, please. Please

conclude now.

DR. T. SUBBARAMI REDDY: Madam, these are very good and impartant points.
... (Interruptions )...

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): No, please, Dr. Reddy; now
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your time is over. | have to call the next speaker. ... (nterryptions ). Kindy let him speak. Please let
him speak. ...(dnterryotions)... All this wen't go on record. No interruptions will go on record.

.. (Interruptions).. g, ey T

DR. T. EUEBARAMI REDDY: Madam, the last point ig, financial reforms will bring money.

... (Interruptions )...

THE VICE-CHARMAN (SHRIMATI JAYANTHI NATARAJANY : Dr. Reddy, please address the

Chair and ignare all interruptions. Please ignore all interruptions. ... (nterruotions)...

DH. T. SUBBARAMI REDDY: Everybody is watching this House. This is being watched all over
the country. ... (nterruptions ). 39 1 914 FITZ 27 ... .

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : Please, you make your

concluding remarks.

DH. T. SUBBARAMI REDDY: The Finance Bill is a very important Bill and the peaple with high
level of maturity, skill, concentration and commitment participate in its debate. T2 ASTIH T B

Fleaze bear it in mind. Do nat make unnecessary jokes.

So, Madam, | was saying that financial reforms will bring money. Currently, maoney is raised
orly through equity and banks. There is no long-term debt market. Bules and regulations need to be
changed — | am reguesting the Finance Minister — to create the right atmaosphere for such a market.
The gamut of instruments required to ralse debt is not there. We still believe in the old socialist arder
that only barks can lend, and there is a cap on their lending. We need a debt market with a default

support system and a regulator.

We also need a standard bidding procedure. The documents must be accepted by all, just like
the World Bank documents are. And, lasthy, the most important thing that any investor needs is a low
steady interest rate regime. YWe have & high domestic savings rate which could help create a low and
steady interest regime. The Rezerve Bank of India must try and let the curency find its own level.
This will help contral inflation and attract huge investments and more than one trillion dollars will flow,

in. Lastly, Madam,.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Again the last one. The time is

over. Please cooperate, Dr. Beddy. Please.

DR. T. SBUBBARAMI| RELCY: Madam, | have taken only 20 minutes.
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THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJANY: But the time has been reduced.

We need tofinish it.

DR. T. SUBBARAMI RELDY: Madam, the Infrastructure Finance Corporation has been
established to create infragtructural stability and to meet funding needs. Now, here | would like to
bring one thing to the kind naotice of the Finance Minister. The Finance Minister said that this
Corporation can give Bs. 1 lakh crore. Thig infrastructure Finance Corporation i meant only to
strengthen the hands of the agencies resporgible for the implementation of the infrastructure
projects. But the Reserve Bank of India rules have imposed some restrictions on it due to which by
200710, it could give anly Re. 12,000 crares out of Be. 1lakh crore. Therefore, | want & modification

in this also.

Madam, | would conclude by saving, that the Indian economy, Indian prosperity and progress

should be matchless, unprecedented, magnificent and spectacular. Thank yaou.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | rise to make certain observations on the
Finance Bill, 2010-11. It is all about management of tax economice and the Union Budget. | am
congtrained to state that the propesitions made in the Finance Bill so far as the tax management and
tax economics is concerned, is totally biased against the common peaple and has given the rich and
the affluent a free run. The budgetary figures clearly show that much maore has been taken away from
the common people than what has been farmed out to them in the name of the various sam aadmi

schemes.

Madam, | closely followed the hon. Finance Minister's reply to the Budget debate, the
subsequent debate an the Finance Bill and the detailed account he has given about funds allocated
to the various aam aadmi schemes. My humble suggestion is, pleage take a macro apprcach, of how
much has been taken out of the people and how much has been given to them in return. That needs
to come before the Houge and that would clear the picture amply. As per the Budget document, the
total tax faregone is five lakh crore rupees, which ig 80 percent of the total tax collection. Out of that,
the direct tax and corpeorate tax sacrificed is to the tune of Re.1,20,483 crores. That direct tax
sacrifice s over and above the tax arrears, that is, tax which is due but not being paid; it is an
offence. That tax sacrifice is to the tune of Rs.2,00,000 crores ag per reply given to a spedfic

guestion here. So, where do we stand? S far as the indirect taxes are concerned, the indirect tax
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revenue foregone is to the tune of Rs.3.19 lakh crores. And what is the arrear which is over and
above that, which is due but not paid, and which is an econamic offence? As per the Standing
Committee's observation, it is Rs.4087% crares, that is, the due which has not been paid over and
above the Rs.3.19 lakh crores foregone. These are the total revenue foregone and the total arrears
which have not been collected. It i= an indulgence in default. Taken together, that tantamounts to
mare than 11 to 12 percent of the total Budget. Where do we stand? It is in this premise that the

Firance Bill has to be judged and discussed.

Sir, the gpecific point that has clearly been made by the Standing Committee on Finance is that
corporate tax collection has increased in the last year by only 13.4 percent. The Income-tax
collection has gone down by 0.47 percent. The Standing Committee has specifically commented — it
i a unanimous observation and not an cbeervation of my Party alone — that it is dismayed that the
growth in caorporate tax is not commensurate with the growth in number, scale and profit of the
companies. On the shartfall in hcome-tax callection, the negative growth registered in regpect of
persoral Income-tax s also inexplicable considering the large increase that has occurred in the
corporate salaries. So, the picture is quite clear. The whole tax administration regime is indulgent in
default, very cruel to the common people, indirect tax is being relied upon to bridge the Budget
deficit and it is quite liberal to the rich and the affluent; it gives them huge concessions, exemptions
and g0 on and so farth. That is the unanimous observation made by the Standing Committee on
Finance. They have commented clearly on the kias in favour of corporates and against the poor and

low-galaried people. So, | feel this agpect needs to be taken into account sericusly.

Siry | have a humble suggestion for the hon. Finance Minister. If you see the total tax arrears, |
am not talking about the exemption, it is due it iz not being paid. It i= an alarming huge amount of
Fs.2.5 lakh crore in a particular year. | have a humble suggestion to bring about a little change in the
system. If an ordinary person thinks that his telephone bill or the electricity kil is highly inflated, he
has to pay it first and then he can raise a dispute. Why can't a similar system be introduced for an
income-tax assessee, corporate tax assessee or an indirect-tax assessee? Let them pay the
assessed tax firet and then allow them to raise a dispute. Otherwise, this default will continue inan
atmaosphere of friendly match of dispute and litigation and ultimately the country's Exchequer stands
1o suffer. Please bring this change. It iz my humble suggestion to you. Sir, the hon. Finance Minister
justified the hike in the cugtoms and excize duties on petroleum and diesel in the beginning. By what

percentage did you increase the price of crude oll today at an average of 73 dollar per barrel ? What is
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the level of price that has been increased? At the same time, he also commented as to what will he
do about Re.85,000 crore under-recoveries of the dl marketing company . Under what shall we put it
while referring to the price rise due to hike in the petroleum-diesel economy? My humble question is:
How dao you link the hike in the duty in petroleumn, diesel and crude with 73 dollars per barrel issue?
How do you link it to the under-recoveries of the ol marketing companies? Are the oil marketing
companies going to get anything because of this hike? Nothing. Not even a single paisa. Even in thig
Budgst, you have nat kept anything to pay to them on account of under-recoveries. So, how this
hike ig linked to that? Seventy-three dollars mearne arcund Re.20 to Rs.22 per litre. (Time-belf
rings ). ... (Interruptions ).

THE VICE-CHARMAN (SHRIMATI JAYANTHI NATARAJANY: Please make the concluding

remarks.

SHRI TAPAN KUMAR SEN: | think | have some time. ...(dnterruptions)... | think 73 dollars
manes Rs.23 pet litre. Interms of finished petroleum in domestic market, it is hardly Bs.25. It is now
Rs.49 in Delhi market. The reascon is that for every rupee of petroleum price we pay 51 paisa ag tax.
How much mare do you propose 1o tax? That ks my humble submission. So, it iz not linked with 73
dollars per barrel. So far as the under-recoveries of ail marketing companies by this duty hike are
concerned, they are nat going to get & single paisa as per the duty hike. How do you justify it 7 | think
this should be thoroughly reviewed. | can understand the hon. Minister's anxiety about the resource
mehilization. There is a genuine concern and every Finance Minister must have that anxiety. But there
are other avenues as well provided there s a political will. When our heart was bleeding for the
under-recoveries of dl marketing companies or for the civil aviation sector, which ig reflected by
propasing a service tax cut or putting a ceiling in the service tax, how do you talerate this kind of
default ? When oil marketing companies are not getting Bs.500 crore from & single civil avigtion major
in the private sector, dues are not being paid menths after months and Airpart Authorities are not
getting Rs.200 crore dues from the same a civil aviation majar, which at the same time, is a very big
IPL Franchise owner purchased a single team by 7.5 million dollars, how do you tolerate this kind of

profiigacy? ... (nterryptions ).

THE VICE-CHAIRMAN  (SHRIMATI  JAYANTHI NATARAJAN): Please conclude.

. Cnterruptions ).
SHRI TAPAN KUMAR SEN: |am concluding. ... (nterruptions ..

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : There is no mare time now. The
time has been cut down. ... (Interruptions ... There is no more time. Please make your concluding

remarks. ... (Interruptions ...
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SHRI TAPAN KUMAR SEN: Why do you allow the excise duty on ATF at a higher rate than the
excize duty on diesel? Should excise duty an fuel for the air travelers remain lower than that on the

fuel far bus travelers or common people?

Thirdhy, why should not the share market transactions and commadity market transactions,
which are basically speculative transactions, be subjected to tax? The Government will get huge
revenue out of it. Why should we not increase their burden? | am glad you have already imposed tax

on theiron ore export, but, | think, there is room for further increasing it.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAND: Mr. Sen, you have to conclude

N .
SHRI TAPAN KUMAR SEN: Pleage, | am concluding.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Na, its over. Now, | have to call

the next epeaker.

SHRI TAPAN KUMAR SEN: | am just concluding. | propose that the tax oniron ore lump export
should be increased to 20 percent. The Government should also bring the iron ore fines export under
that ambit. The country will gain; country will gain through value addition and our country's steel
plants will be protected. | think, the concession given to the targeted petroleum majors by way of
capital expenditure deduction for income-tax caloulation in the last year's Finance Bill needs to be
withdrawn. They are financially sound enough. Then, why nat the windfall profit. (Time-balf rings). |
am just concluding. YWhy should not the windfall profit earmed by the stand-alone refineries by way of
expart, not catering to the domestic market, be subjected to the windfall gain tax? | think that can
also be another area of big gain. By taking these gains into account, put into practice, | think, you
can spare the milliong of comman pecple from the burden of the excise duty and customs duty on
petroleum, diesel and crude ail, and people will be happy. That is my reguest. | think there are
alternative avenues. They can be used very well, The bias in the Finance Bill should be changed. With
these few waords, | request hon. Finance Minister to reconsider the callection mechanism of the tax
arrears. Please, don't indulge in tax default. This is going to eat away the vitals of the potential that is
created in the economy for revenue generation, and also please carrect the bias that is there against
the aam aaami. Only making noise about the aam adny is not enough. It is much more impartant to

put something into practice.
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THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Now, Shri Naresh Chandra

Agrawal; you have five minutes. That is the proportionate time that has been allctted.

SHRI NARESH CHANDRA AGRAWAL (Uttar Pradesh): Please give me minimum seven

minutes.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): This is the maximum time.
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THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJANY: | am going to call the next

speaker now.
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THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Please conclude nawr.
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THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARJAN): Please conclude now.

37} gorquoT fram : 5% e e Rl &1 Sy gy, e g7 81 suie A R 78 Freew
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DR. K. MALAISAMY (Tamil Nadu): Madam, in the wake of the time canstraint and orly few
minutes spared for me, | will hasten and develop my speed as that of the price rise to make my
presentation, with & word of thanks to the Chair for having called me to gpeak on behall of AIARDMK,
Madam, we had discussed the Budget a few weeks back here and we dealt with it in detail. Now, the
offshact of the Budget, namely, the Finance Bill has come and the hon. Finance Minister was able to
give an introduction as to how the tax has been changed or madified, etc. On a cursory ook at the
Finance Bill, | could see that there are as many as 85 amendments about which our hon. Minister was
able to explain. | am not going in to that. The relief given to the debt-ridden coffee growers is most
welcome and some of the other incentives are aleo well taken. But, a ot of things are expected but

rot gerved.

Mow, there are so many issues to be discugsed in the Budget. But, in view aof the time
constraint, | will just touch and go. Madam, as far a= the Budget i= concerned, we are discussing the
Budget in a situation where the country is shrouded with a ot of problems, namely, price rise, food

security, global ecanamic crisls, drought, etc.
(THE VICE-CHAIRMAN, PROF. P.J. KURIEN, in the Chair.))

In such & situation, it requires a cloger soruting. MNow, the new Wice-Chairman has come.
...(nterruptions )... | will just touch the points and go. The first and foremost point that | want to raise
here ig that the purpose of the Budget has not at all been served — not only this Budget, but in so
many Budgets. Since Independence, far the last 63 years, we are seeing Budget after Budget, but

nothing has been done. As far as the Budget object is concerned, it is a powerful instrument to

285



remave poverty, unemployment, inequality, mal-distribution of wealth and check inflation, etc. But,
we have been seeing that mare than 30 percent of the population is still living as BPL, unemployment
is increasing and price rise is going up like arything. As our friend from CP1 (M) rightly said, it is nct a
Budget meant for the poor, but for the rich. (Time-bell rings) 8ir, please give me four or five minutes

mare.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You don't look at me. Look at the board.

DH. K. MALAISAMY: Sir, now, | come to the core point of my observation. Sir, the hon.
Minister is a well experienced and well informed person with a background of mare than four decades

in Parliament. He has got the in-built system of Indian ecancmy and the Indian palitics.

With this background, | need some of the clarifications from him an my paints. Though [ was a
student of economice, | need your experience to enlighten me. Sir, you have =aid in your Budgst
about fiscal consolidation. But according to me, the Budget deficit iz 4.8 percent. For spending 10
rupees, you have to barrow about 4 rupees and to pay the interest, you have to gpend about 3
rupees for payment of interest. So, out of 10 rupees to be spent on a scheme ar whatever it is, |

mean, Bs. 4 plus 3 goes by way of lcan and interest.

Secondly, you have said about the economic reforms. The Government pricrity is nat well

founded. On the other hand, it is orly on paper according tome.

Thirdhy, you are withdrawing several subsidies and rolling back etc. etc. It has got lot of
implications. Sir, on examination of various schemes, you will be able to see that the schemes have
been allocated funds but it has not been spent. On the other hand, it has been returned. Sir, Madam
promised to give me two more minutes. What about you? | will take the upper Imit of twa, three
minutes. Many of the funds which have been given have not been spent and surrendered. | do nat

dilate on what are the schemes in regpect of which it has been surrendered. You know yourself.

Az far az the increase in the price of petral and diesel in concerned, as many of our friends
have said, it has got a cagcading effect. On the other hand, Rs. 85,000 crores have been given to oil

companies and all as a subsidy. What will be the effect of it?
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Coming to the most impeortant point of the food security, we are talking about the food
security, whereas allocation to agriculture and the improvement of agriculture and the improvement

of agriculture welfare etc. is not that much as it cught to be.

Well, coming ta the benefits, as far ag the benefite to the country are concerned, we plan very
well, but the benefit does not reach the comman people. During Rajiv Gandhi's time, it was said that

out of every one rupee, anly 14 paiga has been gaing to the beneficiary.

Lastly, by way of clarification, | would like to submit three points. | want to ask the hon.
Minister whether the control of inflation is possible without sacrificing the growth. Growth and inflation

will never go side by side.

The next point is, there are two markets, domestic market and international market. The
interrational market hasg gaot an effect on the domestic market. If that be the case, how do you

control the price rise?

Ag far as the raising of the price of petrol and diesel is concerned, you have explained it in yaur

own way. But according to me, the timing of raising the price of petrol and diesel is not appropriate.

Lastly, the increase of custom duty, excize duty on ol products will increase the inflation
maragement. Now, | would make certain suggestions. Kindly check up your system, procedure,
organization, objective, manpower operations to find out whether they are in order 1o satisfy you
reeds and implement your objectives of the Budget. Then, out of the allocations, what is the

outcome?

Lastly, the most important paint, and even the Vice Chairman will enjoy it. The Columbian
expert, the economist, who ig a fine reader, has said and | quote: "lnclian ecanomy would need to
undergo a major structural transformation, shifting a significant number of people from traditional
agricultural livelinood, to labour-intensive sector, to sustain current growth rate. In ather words,
shifting from agricultural ecanomy to service sector.” ... (Interryptions .. Sir, this is going to be real
remedy. | would reguest through you, Sir, the Finance Minister to take appropriate action. Thank

you.

THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): Thank you, Dr. Malaisamy. Shri N.K. SINGH.
Heis not here. Shri Y.P. Trivedi.

SHRI Y.P. TRIVEDI (Maharashtra): Sir, first of all, | would like to congratulate the Finance

Mirigter for giving Budget proposals which are visionary in character. He has got more bouguets than
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the brickbats, and, | think, he rightly deserves them. If | have to give some marks, | waould give him,
out of 100, 95 marks. If you have to lock at his Budget propcsals from the standpcint of an

econamist, we should not get our senge crowded by populist slogans.

My friend Javadekar =aid that 8,000 crores of rupees should be given for Defence. He has also
gaid, reduce the fuel prices, and increase the subsidies, which might be more than Be.85,000 crores.
From where will the money come? As it was said in the second reforms, what was necessary was,

nows, biting the bullet. And this ig precisely what the Finance Minister has dane.

Much ig said about Hasan Ali, Hasan All. | know Hasan Ali personally. He had came to me for
advice. | asked him to go to the Settlement Commigsion and make & clean breast of all his assets,
but the Settle Commission rejected his application. | can tell you that 65,000 crares of rupees apart,
you will not get mare than Rs.65 lakhs from him. If anything is to be done about petrol prices and
other things, you should abide by what the one-man Committee headed by Mr. Kirit Parikh has said,
and you have 1o seriously think of deregulating the petral prices altogether. This is something which

an Expert Committee has recommended, and you must give a hint to it.

And much has been said about black maney. | am firmly of the opinicn that if you want black
money to be out, if you want the monies which are parked abroad to be brought back to India, there
s no escape except to come with a Voluntary Disclosure Scheme, a Voluntary Disclosure Scheme
were you give Zero Goupon Bearer Bonds or you give Bearer Bonds at a discount of, say, about 25
percent. So, Rs.25/ - automatically becomes the tax on the bond which is issued. And you must give
that. In the past, you have done ity you were not very successfll because you gave immunity from
certain laws; you did nat give immunity from all laws. Accaording to me, now, you give immunity from
all laws except the anti-terroriat laws . | think, you should do it because there iz no way out except to
give a huge amount of money which ig parked not only in Switzerland but in g0 many of these Type-7

countries. | think, thereis no other way out.

Now, before | come to the positive side of the Budget on which much has been stated, and

more | would like to say, | have got 20 pasitive paints about the Budget.

First of all, | would invite the Finance Minister's attention to some aspects of the negative side.
He has amended the 'Charitable Objects’ clause, and he has said that if the incomes fraom the

activities which are trading activities are Up to 10 lakhs of rupees, that Charitable Trust will not lose
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the exemption. | persanally believe, this limit is too low. What he should have done is that even if it is
a Charitable Trust, any accaunt of income, whether it iz Re.10 lakhs, Rs.20 lakhs or Rs.30 lakhs.
(Time Bell rings). Whatever income comes from the trading activity, the entire amount should be
taxed. But the activities which ultimately lead to charitable objects where there is not trading

irvolved, that activities should be completely exempted.

Then, he has gaid about the Minimum Alternative Tax which is increased o 18 percent. | think,
when we have got the Direct Tax Code in walting, there was no necessity for increasing the Minimum

Alterrative Tax.

Then there are 2o many incongruities in the Direct Tax laws which could have been clawed, but
| am hopeful that when the Direct Tax Code comes, some of those incongruities will automatically

vanish.
(MR. DEPUTY CHAIRMAN, in the Chair)

Then, | would like to mention something which pecple are talking of fiscal deficit, but
something which is more alarming than the fiscal deficit is the total debt ag a percentage of our total

GLP, which is very high, and something must be done in arder to arrestit.

So far as the poeitive aspect i concermed, there is an increase of 16 percent in Plan
expenditure to the extent of Be.3,73,092 crares, which s to be welcome. So far as the GDP growth
is concerned, it was § percent in 2010-11; it will go up to 2 percent in the 2011-12, which is also to be

welcome.

Then there are g0 many positive aspects of the Budget which | will only briefly enumerate in

order to give my bouguets to the hon. Finance Minister.

There iz an increase in the levels of income slabs for personal tax exemption. Decisive steps
are taken towards implementing Goods and Services Tax and Direct Tax Code. There ig fiscal relief ta
the solar, wind, geo-thermal and other forms of clean energy. There is also rationalization of

petroleum subsidies. (Time-bel ) | will take only two minutes. ... (interruptions ).

MB. DEPUTY CHAIRMAMN: Not two minutes . You have only five minutes. You have taken two

minutes more.

SHRIY.P. TRIVEDI: Only one minute more. There iz a plan to extend fertilizer and ail subsidy in
cash for bringing in fiscal accounting. There I8 a plan fo switchover to nutrient-based fertilizer

subsidy, which is ta be directly delivered to the farmers. Three more points. Steps taken to improve
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productivity in the agricultural sector and to impraove the entire supply chain by opening retail trade;
setting up of National Council for Micro and Small Enterprises to encourage Self-Help Groups to
facilitate micro financing; and setting up of Legal Reforms Commigsion to reduce litigation period
from maximum of 18 years to 3 years. These are some of the salient points for which | would like to

congratulate the Finance Minister.
MR. DEPUTY CHAIRMAN: Pleage canclude.

SHRIY.P. TRIVEDI: | believe that these Budget proposals are, probably, the proposals in the

right direction and will benefit the economy tremendously. Thank you.

SHRI N.K. SINGH (Birar): Sir, at the outset, | really like to say that the economics really
turned out to be a science of "Tweedledes and Tweedledum” because you learn one thing, give it up
and begin to relearn the very same thing which you give up. In & certain gsense the economic life will
redlly repeat the human life cyde and at thig stage, when we have all this excessive amount of

leveraging, when emations were turned into equationg, we have learnt a great deal from that.

Sir, the first point which | would like to bring to the Finance Minister's notice is a caution which
we need 1o exercige In view of the likely contingent effect of what is happening in the rest of the
world. | think, he is sagacious enough to move to & path of fiscal consdidation because what is
happering in Europe begine to have a larger contingent effect. Greece ig already bankrupt. Portugal
and Spain are in trouble. ltaly 12 in trouble. This s really shaking up, once agan, the global
confidence and the contingent effect of this on Asia and India is something which can't be
overlooked. You see the first congeguence of thig, Mr. Finance Minister. If you look at the last two
guarters’ figures, there has been a decisive increase in the current account deficit. The rupes has
continued to appreciate congiderably, exports are really being hurt and, therefore, employment-
intensive industries are beginning to hurt. | think, we need to really learn a lesson as to how to
prevent ourselves from the unwanted effect of a large inward capital flow. | would like to know
whether the Finance Minister will resart to either increased sterilization by the Reserve Bank of India
or in gome form move towards what the world has preached, some amount of cantral on unmitigated
large capital inflows driven not only by arbitrage but also looking at the conditions of the financial

situation in Eurcpe. This is the first caution on exports.
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The second point which | would like bring to his nctice is, as we begin ta look at the year as a
whale, which is really ahead of him, how do we resclve the regulatary canflicts ? Do we need to have
a super regulator? Do we need to emulate the examples of some other countries of having the
Reserve Bank of India undergo a reform? Do we need to create and carve out the regulatary
functions of the Reserve Bank into a different entity altogether? Is the financial stability forum, of
which he ig likely to be the chairman, an answer to resolving these inherent regulatary conflicts
between different kinds of regulatory entities which have now dominated our focus ? So, we need to

really revisit this area.

The third thing which | would like to bring to his notice, apart from regulatory conflicts, is that
similarly in debt management there is an inherent conflict. The Reserve Bank is really in the averall
charge of the overal credit and maonetary policy. But it i3 also the Government's principal debt
management agent. So, the old proposal of having really a separate debt management office is
something which, in the period after the passing of the Financial Bill, the Finance Minister may like to

ghve some attention to.

The fourth thing which | would like to bring to his notice is that | recognize that in pursuance of
the commitment which he made in his Budget Speech he has already appointed a Committee under
Dr. Rangarajan to lock into the averall reclassification of Government accounts. But that Committee

falls short of looking and monitoring the quality of public expenditure.

I'would like to know what kind of measures he would like to enact to be able to have a relook at
an arm's length on the guality of public expenditure which has shown such an exponential rise in the
last couple of years. The next point | would like to make before him ig that the Finance Minister was
guite sanguine that since he has brought down the amount of borrowing, the crowding out effect of
that on private investment was likely to be minimal. But the fact remaing that interest rates have
tended to mave up, repo and reverse repo have gone up, the CRR has increased, liguidity has been
sucked out of the syatem; with that and coupled with a large borrowing programme which ig still to
be subscribed, the crowding out effect on private investment Is something on which, Mr. Finance
Minister, we need to be watchful of, if we are not to smother the green shoots of investment which is

the outcome of the successful two stimulus packages which you have given.

Finally, | waould like to make just one request to you. | think, it is inherent in the act of budget-
making that we are gpared the surprises on the 28th and 2%th of February to our choosing. Would

you congider sharing with this House, at each Session of Parliament, your assessment of the overall
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macro scenario, your assessment of expenditure trends, your assessment of revenue trends and
how really we need to readapt aur strategy to meet the daunting challenges of getting back tc an 8.5
percent rate of growth and then moving towards a plug 10 percent rate of growth which is what the
Prime Minister has committed? | thought, at this stage in the debate, Mr. Finance Minister, | would
bring some of these paints to your notice so that these could be kept in view during the course of this

fiscal year. Thank you.

SHRI D. BAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, looking at Pranabde, | hope thig
debate in Rajya Sabha will have some impact on the Finance Minister. That is why, at the outset, |
would again like 1o reguest the Finance Minister, despite what all happened in Lok Sabha, to
congider roll back of the increase in duty on diesel and petrol and alse consider the question of
reducing the subsidy on fertilizers. These are all important issues which affect the comman people,

aam aami.

Sir, coming to the Finance Bill, when we discuss the direct tax and indirect tax, many things
are mentioned. My paint ig, there iz a need for the Government to revisit the operation of the Fiscal
Respaonsibility and Budget Management Act because, in my opinicn, it adversely affects the spending
on social sector, particularly on education, health, welfare of Schedules Castes and Scheduled
Tribes and also it affects the Centre-State financial relationship. Sir, | think there is a need to revisit
this Act. | hope the Government will take note of it and revisit it. Then, Sir, through the Finance Bill, |
think, the Government should address the primary guestion of revenue mobilization and resource
mobilization. But the direction of the Government proves to be disastrous. Firstly, the tax base in
India continues to be one of the lowest In comparison to other countries. How to widen ar broaden
the tax net, must be ore of the considerations of the Finance Mirister. Secondly, the Government,
more and more, relieg an disinvestment of public sectar undertakings. | do not think it s a corect
courge. It will weaken our public sector undertakings and make them wvulnerable. It is not in the
interest of the country. If at all our econamy is strong and continues to be strong, it is only due to the
strong public sector which we have in India today, public sector industries, public sectar banks and
public sector insurance companies. But the Government, In its wisdom, thinks it can go far reckless

disinvestment of PEUs, which is nat in the interest of the courntry.

The cther issue is how to mobilize regources. On the one side, the Government is deling out

huge concessions to the corporate sector. On the other side, itis slaghing down subsidy on food and
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fertilizer. In this very Houge, the former Finance Minister, now the Home Minister, had made a
statement, which i quite interesting. He said that the NTRO could be uged to fight tax evasion, to

fight those forces which destakilize the revenue generation in the country.
SHRI M. VENKAIAH NAIDU (Karnatakay: And destabilizing Government |

SHRID. BAJAL Ultimately so. | am asking whether the Government will Lse the same NTRO to
unearth black money in the country, to bring back money kept in Swiss banks, about which many
political parties are agitating. This wag stated by the former Finance Minister in the very same Houge,

which was one of the suggestions that | made to the Government.

Sir, due to paucity of time, | am not gaing to ather details. But | would like to make this point,
now that the Prime Minister is present here. We should nct be complacent with regard to the growth
rate in the country. The growth rates are, perhaps, due to manetary illugion created by financial
operators and international operators. |t means that it ig not real growth, but only growth in money
terms. It iz also clear from the GDP data that the service sector contributes around 60 percent of the
GDP now. This must be a caution to the Government. The Gavernment cannct be complacent that
our GDP is increasing, that the growth rate is increasing. The Government's Economic Advisors keep

saying that our growth is increasing at a faster rate, that our GDP is all right.
MR, DEPUTY CHAIRMAN: Pleaze conclude.

SHRI D. BAJA: This complacency should naot be there. Firally, Sir, | think, it is high time the
Government reviewed the economic paradigm, the macro level, and the development model which
we had chosen. | think the Neo-Liberal economic paradigm of development has proved to be not
good for the country. It has widened the gulf between the rich and the pocor. We can show a few tiny
sections of the gociety as rich. But a vast majority of the people remain poor. That is where | think
there is need for a mid-course correction, a review of our economic development, in the interest of

aam aadmi and in the interest of the country as a whale. That is my reguest. Thank you.
MR. DEPUTY CHARMAN: Dr. Bhalchandra Mungekar. [T is hig maiden speech.

DR. BHALCHANDRA MUNGEKAR (NOMINATED): Mr. Deputy Chairman, Sir, thank you for

giving me this opportunity to speak on the Finance Bill in this august House .

Siry it is gratifying that after the global financial crigis of 2008, the Indian economy guickly
returned to the path of growth and registered &.7 percent growth in 2008-09 and 7.2 percent in 2009~

10. The credit for this must be given, firstly, to our regulated barking system, most impartantly, our
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public sector banks, for reducing the adverse impact of the global financial recession; and secondly,
to the quick measures taken by the Government, by resorting to financial stimulus packages which
helped maintain the aggregate demand which was necessary for bringing back economy to the
growth path. For 2010-11, according to the recent World Economic Outlook published by the IMF,

the rate of growth for the Indian economy is forecast at 8.8 percent.

Sir, higher rate of economic growth is absolutely essential az it is the most sffective instrument
for reduction of poverty and unemployment and raising the standard of living of the people. In the
absence of higher rate of economic growth, the country will only be witnessing distribution of

poverty.

Sir, but the relationship between the higher rate of economic growth and the reduction in
poverty and unemployment has never been automatic. It depends upon the nature, structure and

compaosition of growth. Maost importantly, it depends upon the approach to growth itself.

Sir, in this context, what it iz saddening to mention that the countries that got freedom after
the Second World War adopted a faulty approach to economic development. The growth models of
al post-War economiss were based Upon on Arthur Lewis' celebrated classic in development
economics, | Theory of Economic Growth™. | qucte from it. "First, it should be noted that our
subject matter is growth and not distribution. It is possible that output may be growing and, yet, that
mass of the people may be becoming poorer. We shall have to caonsider the relationship between

growth and distribution of autput, but our primary interest is not in analyzing distribution but growth.”

Surprisingly, our Firet Five Year Plan was not lagging behind what Lewis had said in 1958, and |
guate from the First Five Year Plan. ™A programme aimed only at raising cutput might result in most
of the increased wealth flowing into the hands of a few leaving the mass of the people in their present
state of poverty, and yet, in the initial stages, the accent of endeavour must be on increased

production and growth.,”

Sir, having emphasized the importance of growth, | am constrained to say that ‘growth first
and distribution later’ that resulted In the divorce between growth and distribution and undue reliance
on the 'trickle down theory' that have been all along pursued by all the developing economies that got
freedom after the Second World War including India, have been one of the most prominent reasons
for the co-existence of growth with inequality and poverty. It was the failure of growth to become

inclugive. This was true far all Aslan and Sub-Sahara African countries.
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3ir, the Haon. Prime Minister is here. It is a tragedy of the human civilization that after Adam
Smith wrate " An Enguiry into the Nature and Causes of the Wealth of Nationa ™™ in 1774; 192 vears
later, in 1968, ancther Nobel Prize winner in Economics, Gunnar Myrdal, had to write, "The Asian
Drama: An Enguiry into the Nature and Causes of the Poverty of Nations™. This g the digression of
the human civilization after 192 vears that traveled from "Wealth of Nations' to the 'Poverty of

Nations'. Thig is not only a paradox of development, but a crisis of development itzelf.

Siry let me straightaway come to the Eleventh Five Year Plan. | most humbly submit that | was
privileged to be involved in the preparation of the Eleventh Five Year Flan, and | am grateful to the
Hon. Prime Minister, Dr. Manmohan Singhjl for giving that Cpportunity. The Eleventh Five Year Plan
iz entitled Towards Faster and More Inclusive Growth'. [t clearly acknowledges that economic
growth is a necessary candition but not a sufficient condition of reduction in poverty and expansion of
emplayment. Growth, to be meaningful, must be inclusive. Since inclusive growth is a structural
problem, and along with economic dimension it also encompasses social, political and cultural
dimensions, inclusive economic growth aso requires inclusive society. Our fragedy is that our socisty

is inherently in egalitarian and, hence, growth is exclusive.

Regretfully, however, the great debate on poverty in India that was initiated by Dr. Ram
Manohar Lohia in hig maiden speech in Parliament in 1263, and in caurse of time then, all along
mainly concentrated on the statistical issues relating to the measurement of poverty and neglected

the mest fundamental and crucial question: Why poverty ?
There are three dimensiong of poverty and inclusive growth: sectaral, regional and social .

Sir, it is not necessary for me, in this august House, to emphasize the importance of all-round
agricultural development in our country. Regretfully, however, all the available evidence suggests that
during the last one-and-a-half decade or so, agriculture did not get due pricrity in the scheme and
structure of development. Public investment in agriculture, both by the Centre and the States taken
together, as a proportion of the GDP, as also a proportion of the GDOP criginating from agriculture,

congistently declined.

Private investment occasionally rose, but it is nct sufficient to take care of such a large sector,
As a result, no substantial expansion of irrigation facilities tock place. Productivity of all major crops

in the country increased at differential rates, but it is considerably lower than some of the developing
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countries. Research and extension in agriculture did not make any major headway. As a result, the
share of agriculture in GDP declined to 17 percent in 2009-10, while agriculture continues to employ
about 52 percent of the total labour force. Indian agriculture has been going through some sart of
crisia during the last cne-and-a-half decades. This crisis has been amply brought out by the
Commigsion on Farmers headed by Dr. M.S. Swaminathan, pointing out the fact that about 44
percent of the total farmers in the country are desiring to leave farming ag their occcupation. Further
the farmers’ suicide in different parts of the country was the result of this unprecedented crisis. On
the other hand, our entire non-agricultural sector has falled to meaningfully absorb the surplus labour

inagricuture. This is the major digpropaortionality of the crisis facing the Indian Economy.

3ir, the Hon. Finance Minister has mentioned in the Budget Speech that in 2010-11, the target
for agricultural credit is raised to Re.3,75,000 crores. It ie a welcome step, and | congratulate the
Han. Finance Minister. But, the important issue is; what will be the share of small, marginal and dry-
land farmers who congtitute about 72 percent ar 80 percent of the tatal farmers in the country in this
credit? | hope that the Finance Minister will take the necessary steps to ensure that their credit

reguirements are adequately met.

Sir, | began with agriculture for twao reagons. One, by nature, the positive impact of one
percent of agricultural growth on reduction in paverty and expansion of employment is much stronger
than cne percent growth in services and even in industry. Second, during my tenure in the Planning
Commissicn as a Member, | have seen complacency on part of most of the State Governments with
respect to agricultural development despite its being a State subject and the Gentral Government, for
ore reazong or the other, fallg in line with the State Governments. The problem, therefore, Sir, is not
with importance being given to senvices and industry, but the problem is agriculture is not getting due

importance.

Sir, from the peint of inclusive growth, micro, small and medium enterprises are obviously the
second important sector in the econamy. According to the Economic Survey, 2009-10, it contributes
eight percent of the GDP, about 45 percent of the manufacturing output and 40 percent of exports.
Sir, twenty-six million micro, small and medium enterprises in the country pravide employment to
about &0 million persons. This contribution of this sector i stupendous to the economy. Of these, 28

percent are in the manufacturing sector and 72 percent are in the services sector. With consistent
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decline in the organized sector employment during the last 10 or 15 years, it is this sector that
continued to accommodate a large segment of our labour force and helped reduce the severity of the
problem of unemployment. Regretfully, however, the sector is working under the maost unfavorable
conditions. It is not getting adequate credit from the barking sector, tharks to the doctrine of non-
performing assets; nor does it get all other infragtructural facilities, including technological and those
relating to marketing. In view of ite vast contribution to the economy, the sector should have received
a much larger outlay than Rs.2,400 crores allocated by the Hon. Finance Minister. | even suggest
that the Gowvernment should take urgent steps for preparing & comprehensive blue-print for the

development of this sectar.

Sir, our post-Independence labour legislation was largely irrelevant so far it failed to give any
kind of protection to the vast uncrganized sector workers wha congtitute nearly 92 percent of the
total labour force. The Repart of the Commigsion on Workers in the Unorganised Sector headed by
Prof. Arjun Sengupta has forcefully brought out this fact. | appreciate the Finance Minister's gesture
for allocating Re.1,000 crores in this Budget towards Unorganised Sector Workers Social Security
Fund. Though it is meager, | hape that the allocation would be enhanced substantially at the earliest

opportunity.

Sir, let me now briefly mention about the reforms in the education gector. First, | congratulate
the Government for at last; passing the Right of Children of Free and Compulsory Education Bill, and

making it effective from st April, 2010,

Siry the country has taken long 63 years for making this legislation that does not reflect well on
our commitment to an egalitarian society as promised in the Caonstitution. Though the Act is fraught

with several shortcomings, |welcome it as & firet step in the right direction.

Sir, being in the field of education for more than three-and-a-half decades, and also as a
concerned citizen, | am convinced that, in our country, education has been a major source of
injecting inequalities in the society and sustaining them. At present, in our country, there are 15-20
types of elementary and middle-level schools giving education to children belonging to different
socio-economic groups. The process of learning itself begins with segregation that makes futile the
talk of genuine egalitarian society. | wish, we would have introeduced a common school system at
least up to the level of elementary education and hope we shall more towards that goal in the near

future.

Sir, we must give priarity to the refarms in the educational sector from below. At present,

educational statistice of the Ministry of Human Resources Development show that in 2006-07 the
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dropaout rates up to V standard was 25 percent, up to VI standard was 46 percent, and up to X
standard it was 59 percent. This was all in the average. They differed considerably across the
regions, gender and socio-econamic and cultural groups. For instance, it was 72 percent in Bihar, 75
percent in Assam, 72 percent in YWest Bengal, 71 percent for Rajasthan and &1 percent in Madhya

FPradesh.

The ambitious Sarva Shikeha Abhivan which was introduced in 2002 has made a significant
contribution towards infrastructure facilities such as construction of school bulldings and recruitment
of teachers. The Mid-Day Meal scheme has really helped to reduce the dropout. Yet, the teacher-
student ratio in some states is alarmingly high and the problem of teachers' absentesism is extremely
daunting. We must attend to thig, Sir, that the quality of learning in our schocls shows that 40
percent of the children in the V standard are not able to read well the text of the Il standard. This
scenario has to be changed at the earliest. In view of thig, we must make all out effarts to provide
good guality elementary education with English, mathematice and science subjects at least up to VI

standard. This is the foundation of the entire edifice of our educational system.

The same story is prevailing with respect to sectorg in the economy. Sir, we will have to
seriougly laok into the growing inter-regional and intra-regional economic digparities. It is a common
knowledge in economics that due to differences in factar endowment, different States and all regions
of the same State, in a continental size country like India, cannot make economic development on
the same scale. Taday, in terms of per capita income, States like Haryana, Maharashtra, Punjab,
Gujarat, Tamil Nadu, Andhra Pradesh and Karnataka are on the ane pole, while Origsa, Bihar,
Jharkhand, Rajasthan, Madhya Pradesh, Uttar Pradesh and Chhattisgarh are on the other pole. The
gap is increasing. The developed States also are showing wide intra-regional disparities. The issue of

Telangana and Vidarbha are well-knowr.

Sir, in 1950, India had only 15 States. Today, we are having 35 States. If the process of
regional differentiation cantinues, | fear that in the next ten years we may have around 50 States. It is,
therefore, necessary that the inter and intra-regional disparities are nat allowed to further accentuate
and are reduced to the minimum through effective and integrated pclicy intervention by both the

Central and State Governments.

Sir, sofar as the poverty level is concerned, in 1999-2000, four backward States Bihar, Orissa,
Madhya Pradesh and Uttar Pradesh accounted for &1 percent of the country's rural population living

in these five States.
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The Scheduled Castes and Scheduled Tribes are the two historically most disadvantaged
sections of the society. When we are discussing inclusive growth, we cannot discugs it inan abstract
manner. We have to refer to the tanghble, existing, living social phenamenon. That social
phenomenon is in terms of social categories. The Scheduled Castes and Scheduled Tribes congtitute
26 percent of the country's population. The benefits of economic development have been accrued
but not definitely to the sufficient scale. Due to the lack of access of land, irgation and agricultural

implements, they have nat been able to get sufficient benefits of development.

Ag a result the gap between them and the rest of the society has been increasing. It was in this
cantext that in 1973, the then Prime Minister, Indira Gandhi, introduced the Tribal Sub-Plan in the mid
19702 and Sccial Component Plan in 1979 sao that the gap between the rest of the society and the
Scheduled Castes and the Scheduled Tribes is bridged socner than later. Sir, from 2005-06, the
State Governments have started implementing, to some extent, the Social Component Plan and
Trikal Sub-Plan with the intervention of the Planning Commission. However, except the twa nodal
Miriatries of the Central Government, that is, the Sodial Justice and Empowerment the Tribal Affairs,
no sufficient attention is paid by other Ministries for the implementation of the Social Component Plan

and The Trikal Sub Plan.

Sir, we are discussing the problem of Naxal vicdlence and insurgency. It is not liberation, it is
ineurgency. This problem hag been there best three or four decades, and, today, it has assumed an
alarming proportion. It is war againgt the Indian State. Like all other countrymen, | condemn the
MNaxal viclence in the strongest possible wards. But, Sir, how did this problem originate in the first
place? It originated in the perpetual explaitation, frustration, destitution and vulnerabilities of the tribal
people in sharing the benefits of economic development. In fact, in several instances the tribals had
to give cost of digplacement and livelihood alterratives for the sake of development, which matters
them very little. It is in thiz context that | quote the unambiguous and categorical remarks of the Han.
Primes Minister in his Civil Services Day Speech. He said, "We cannact averlook the fact that many of
areas in which such extremism flourisheg are underdeveloped, and many of the people, mainly
tribals, who live in these areas have nat shared equitably in the fruits of development. It is incumbent
Upon us to ensure that no area of our country is denied the benefits of our ambitious development

programmes. " Sir, | suggest three impartant measures so far as the tribal areas are concerned.
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First, the implementation in letter and spirit of the Trikal Sub Plan, second, implementation of PESA
Act and the Tribal Land Rights Act and third creation of some mechanism for the remunerative prices

for the minar forest produce or the agriculture.

Sir, minorities constitute 19 percent of the country's total population. This lssue s very, very
dear to my heart. Some sections of the minarities, particularly poor among Muslim community, are
poorer than others. The Sachar Committee Report has demonstrated this. Therefore, | suggest that
the Prime Minister's New 75-Point Programme and also the 90 Minority Districts Concentration

Digtricts have to be implemented in letter and gpirit.

Sir, & percent of the population of the country is differently handicapped and the Government
in the last 50 years has not been taking sufficient care of the & percent of the differently handicapped

populaticn.

Sir, the last izsue relates to the macro management and, with your permission, the objective of
fizcal consalidation. During the last 20 years we have been taking about fiscal consolidation. Being a
student of economics, | do not want to commit an error, let alone a blunder, by justifying large fiscal
deficits, other things remaining the same, the implications of which, for the macro economy, are
open for everyone to see. But, Sir, in a highly in-egalitarian and poverty-stricken society, like ours,
with abysmal perfarmance on the front of the Human Development index, is it right to control the
Government expenditure through Constitutional legislation, which to the best of my knowledge was
unknown in the post-War development litereture? Further, what should be unacceptable is that the
fiscal consolidation in our country which is gecured mainly by reducing the capital expenditure, that

ig, the develooment expenditure, as the revenue expenditure ig falling slowly.
(THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair)

Sir, after &3 Years out achievements are stupendous, but our failures are also glaring. The
country still suffers from pervasive poverty, hunger, malnutrition and glaring socio-economic
inequalities. This being the scenario, accompanied by fragile financial pasition of some of the States,
| fail 1o appreciate our excessive preoccupation with fiscal congdlidation. |, therefore, suggest that
the FREM Act needs to be suitably amended so that it does not become obstacle to inclusive

growth.

Siry we know how inflationary pressures, particularly food inflation, create havoc and 80 to 85
percent of the population does not hawve any protection from inflation because there is no

compengatory policy in place.
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5.00 P,

Therefare, if at all you want to make growth inclusive in the regime of a super power | earnestly
suggest to the Government and the Finance Minister to evdve an integrated 'National Wage Price

Policy" which should be in the proper direction.

Sir, my esteemed tescher, Professor M.L. Dantwala, & doyen among Inda's agricultural
economists, once sald that this country never suffered from the famine of ideas. This country suffered
from non-implementation. Thousand of crores of rupees are annually spent an social and economic
welfare programmes. | am sure, these amounts are not adeguate to the scale of the problem”, and
yet, | am convinced that better implementation of all these programmes would certainly give relief to
the poor. But, the rampant carruption of all powerful vested interests has substantially reduced the
efficacy of the achemes. But we cannot throw the baby along with the bath water. Both the Central
and the State Governments must show enough pditical courage and determination to implement
these schemes with a strong will. The implementation needs to be made broad-based urgently with
Panchayatl Raj institution at the Centre with the Self Help Groups, basically the women's groups . Sir,
poor pecple in the country have waited for justice for long. | appreciate their patience. But, | do nat
thirk that they will wait any langer, nor do | feel that there is reason for them to do so. Sir, inclusive
growth s necesgary not only for slowly converting political demacracy into economic democracy, but

alsa for maintaining the unity and integrity of the nation. To conclude....

THE VICE-CHARMAN (PROF. P.J. KURIEN): How many minutes more will you take? | just

want to know.
DR. BHALCHANDRA MUNGEKAR: Sir, | will take just one minute.
THE VICE-CHAIRMAN (PRCF. P.J. KURIEN): lam only asking you.

DR. BHALCHANDRA MUNGEKAR: | will conclude in just one minute. | find no appropriate
words but to turmn to the warning that Dr. Ambedkar hag given to the nation sixty years ago and |
quote, "On 26 January, 1950, we are going to enter into a life of contradictions. In politics, we will
have equality and in social and economic life we will have inequality. In palitics, we will have the
principle of one man-aone vote, one vate one value. In our social and economic life, we shall, by
reason of our social and economic structure, continue to deny the principle of one man one value.
How long shall we continue tolive this life of contradictions? How long shall we deny equality in our

social and economic life? If we continue to deny it for long, we will do so orly by putting our pditical
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demacracy in peril. We must remove this contradiction at the earliest passible time or elgse those who
suffer from ineguality will blow up the structure of political democracy which this Assembly has so

labariously built up.”
[ thank youl, Sir, and all the han. Members.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Mungekar for your maiden

speech.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you, Sir. The country's eccnomy
depends on the agricultural growth of our country, For it is the strongest duty of the government to
give more importance to agricultural sector. The total allocation for agriculture for the year 2070-1110s
Ra. 20,855 crores which is only two percent of the total Budget allocation. Sir, due to wrong policies
adopted by the Government, agricultural production in our country is going down. Mot only ig it
decreazing but it will affect price rigse also. Sir, | would like to give a small example. Before
independence, Assam was self sufficient in rice production. Again, in the years 1997-2000, Assam
was self sufficient in rice production. | welcome the Budget proposal of the hon. Finance Minister
whao hag allocated Rs. 400 crores for Green Revolution in Western UP, Bihar, Jharkhand and Bengal .
It i1s a very welcome maove although the allotted money is very small. Rs. 400 crores is very less

money. Sir, | do not understand why Assam ig deleted from this scheme.

[would like to reguest the han. Finance Minister to increase the Budget allocation to the Green

Revolution in this region and also reguest him to include Assam also.

The mast important fact, | want to bring to the notice of this House ig, cultivated land in the
country decreased from 185.02 million hectares in 1980-81 to 180.57 million hectares in 2005-06. As
reported by the Indian Council of Agriculture, the sail loss in agriculture land in Assam valley region is
at the rate of 2,850 tones per square kilometer. Every Year, in Assam, rain starts from the pre-
monsocn and continues till September. Due to flood and erosion, the cultivated land of Assam is
going to decrease day-by-day. Not only this, one of the most important cities — Dibrugarh — today is
dangeroug due to =ail erosion. The han. Prime Minigter himself visited the Bock Memaoria, which is
one of the mast ercsicn-affected areas of cur country. The hon. Prime Minister was very kind enough
to vigit that area. 3o, | request the hon. Minister to kindly announce a special package to meet the
erosion problem in Assam. Ctherwise, most of the cultivated land would be lost. Now, we are not
self-sufficient in rice production. Our demand ig high, but production ig low. Sir, in view of sail
erozion and land degradation, | reguest the hon. Finance Minister to announce this package

immediately.
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The shortage of drinking water is cne of the major problems that the country is facing today.
People in more than 2 lakh villages in the country are suffering due to shortage of water. Sir, Agsam
has got vast resource of water. Water of River Brahmaputra and Barak is the God gifted. There is a
huge potential for providing drinking water facility and power generation in Assam. But, due to
regligence of successive Central Governments, the people of Assam are screaming for a single drop
of drinking water. Sir, right now, water ig everywhere in Assam due to floods. But, there is no
drinking water. There is no power. People are suffering due to power shortage. There is no water and
no power. 2o, | reguest the han. Prime Minigter to kindly look after our problem sympathetically pay
attention our problems and allocate sufficient money for potable water in Azsam and the Narth-
Fasztern Regon. | would also reguest the hon. Minister to kindly to pay spedial attention on power
generation in Assam, because Brahmaputra has given us a lot of opportunity far power generating.

(Time-bsll rings).

Sir, unemployment s one of the major problems being faced by all of us. As you know, Sir,
Azzam and Morth-Fastern Region is in insurgency and militant -hit area. More tea growers in Assam
play a vital role in self-employment in our country. Not only in Assam but also in West Bengal also
small growers play a very important rale. So, Sir, kindly ook after these small growers. Kindly give

them some relief. In the interest of those people, kindly announce a package far small growers.,

Sir, in her Budget Speech, hon. Railway Minister, has announced a Master Plan far the
Railway development in the North-Eastern Region. It is a very welcome move. But, in her Budget
Speech, she hasz not mentioned from where money will come. There is Master Plan. But, from where

will the money come?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Baishyaji, please conclude. There is no paint of

talking about the Railways here.

SHRI BIRENDRA PRASAD BAISHYA: Sir, it is relating to the General Budget, becauge in her
Speech, the hon. Railway Minister herself said, 'In consultation and with the help of the North-

Eastern Development Council, the Railway would implement the Master Plan.”

THE VICE-CHARMAN (PROF. P. J. KURIEN): This you speak when the Railway Minister is

here.

SHRI BIRENDRA PRASAD BAISHYA: Sir, the hon. Railway Minister hersell announced that
with the help of the North-Eastern Council the Master Plan is going to be implemented in Assam. Sir,

the Budgetary allocation for the NEC is made by the Government of India.
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But there i no reflection at all about this Master Plan in the General Budget. They have not
increased the budget of the NEC also. So, | request the hon. Finance Minister to announce funds far

this project.

SHRI PRARIMOHAN MOHAPATRA (Crissa): Sir, due to paucity of time, and since & Iot of
macro economic issues have already been discussed, | will confine mysell to only points and, if
possible, to telegraphic language with the permission of the han. Finance Minister. Inclusive growth
is the cbijective of the Government, but severe under-funding of the inclusive growth is a problem.
How will you achieve growth with under-funding? With just Rs. 2,000 crores extra for the Sarva
Shiksha Abhivan, how will you send all the children to school ? For this, we have passed the law and
notification has algo been isgued. Hon. Prime Minigter had promised that India will be slum-free
within next five years. One year has already passed. In the second year, your funding is only Rs. 270
crores. Seeing the size of the problem, this amount is very little. Thanks for raising the celling for the
Indira Awas Yojana. But, as a result, the number has gone down. Only Bs. 1,000 crares extra have
been provided for the MGNREGA. The allacation for the weltare of SCe and STs ig very meager. Only
Rs. 30 crores extra have been provided for strengthening the PD3. And, we are talking of food
security ! For this inclusive growth, you need a lat of State's share. How can poor States raise their

share to be able to implement the schemes ?

We have been pressing for a royalty rate of 30 percent on minerals from both, the mineral -rich
and the poor States, like Origsa, Jharkhand, and Chhattisgarh. Finally, after giving us & meager 27
rupees maximum per ton we hawve, now, been given 10 percent. | beseech, please raige it to 30
percent. Why do you want to alow the mine owners to make profits at the expense of poor States?
2o, do kindy make it 30 percent so that we can really attack poverty and we can go along with you,
in your schemes to oreate inclusive growth. Export duty has been imposed when profiteering was
dore. But you are not giving anything to States. Please pass on the export duty and five percent
more export duty, which you are imposing. Pleagse pass on that also to the States, along with the
clean energy cess on coal at Rs. 50 per ton because we are bearing the brunt of polution. Please
pass on that to us. About agriculture, my friend said, Rs. 400 crores have been provided for Green
Revolution. | am afraid, we will have no Green Revolution in six States with Rs. 400 crores, nar will

you have any real development of pulses and cilseeds at He. 50,000 per village.
(MR. DEPUTY CHAIRMAN, in the Chair)

This is where you are, naw, talking of watershed development, and, along with that, a number

of other schemes. So, Rs. 50,000 per village is sheer under-funding.
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Out of Rs. 3,75,000 crores credit, | doubt whether even the credit of rupess one lakh crores

will go to small and marginal farmers.

ECBs for cold-chain, which has been allowed, will go to big gung, like, the Beliance and other
players. You have given tax concessions to midde and upper clagses. Concessions to corporates is
of about Re. 80,000 crores. Construction companies, real estates, drug companies, education
service providers and hotel groups will be the beneficiaries. A= far as disinvestment is concerned, my
Party is opposed to dsinvestment. Nobody sells his wife's jewellery for meeting day-to-day
expenditure, which you are doing. ¥We should invest in productive things. Please restore the fertilizer
subsidy, nutrient-based things will only increaze the price of urea. It will alzo dllow companies to mop

up alot of money.

Then, employment promise brought you in power in 2004, Please focus on employment. The
skill development at the rate of Re. 4,500/~ per capita expenditure is not going to create much of
skill. You will have all under-gualified so-called skilled persons who may not be what the han. Prime
Minister is haping for to compete with the rest of the globe. If you cannot give us 30 percent royalty to
the poorer States, | will give you an alternative. Kindly give special category status of Orissa,
Jharkhand and Chhattisgarh at least, which provide you most of the minerals. | would request you to
kindly congider the issues of rovyalty increase or gpecial category status seriously and not be

shortsighted in respect of cther issues. Thank you.
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SHRI PRANAB MUKHERJEE: Mr. Deputy Chairman, Sir, first of all, | would like to express my

gratitude to all the 13 hon. Members wha have participated in the discussion on the Finance Bill.

Ag | mentioned in the beginning, while introducing the mation for consideration, that this is the
last leg of 10 weeks budgetary exercise and with the disposal of this item, the curtain will be finally

drawn on this exercige.

Sir, though the Budget iz presented by the Finance Minister and the Prime Minister and the
Firance Mirister are the anly persons wha know every bit of Budget, but it is nat correct to say that
the budgetary exercise ig being done only by & limited number of persorg or it g the product of an
exclusive class. It s nat like that today because we have introduced a system. Before the
presentation of the Budget, the Finance Minister exposes himself to the large section of

stakeholders, including the Members of Parliament.

This time, | had the privilege of having interactiong with them in an informal consultative
committee attached to the Ministry of Finance. | have also had the privilege of receiving a
memaorandum from various political parties including the principle Oppaosition Party, led by noless a
person than the Leader of the Opposition in this House, and various inputs are being made available.
After the presentation of the Budget on the last working day of February, the entire House, all the
Members except the Ministers and the Presiding Officers, divide themselves into a large number of
Parliamentary Standing Committess with analyze the demands-for-grants of all the ministries, and
make their reports available to the Members of the Lok Sabha and Rajya Sabha for thelr effective

participation. Therefore, this exercige is carried out.
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Ag | mentioned, | deeply appreciate the cbeervations made by hon. Members and, | would
particularly like to refer to Dr. Mungekar's cbservations. He is one of the cldest former Members of
this House. We have spent 30 years in this Houge. | welcome him to this House and | have no doubt
that hig contribution would be very valuable to the deliberations of this Houge and Rajya Sabha would
be enriched by his presence. | would naot like to go into detalls of discussion an the approach of the
Budget. | would also not like to project that everything that has been done in all the aspects which
have been addreszed ig perfect. It ig nat my intention to do that. There are omission; there may be
omigsionsg, and it iz guite natural. In & growing ecanamy like ourg, there may be certain areas which
should have received more attention. But there are certain misapprehensions and perbaps there is a
gap in understanding. Just now, some hon. Members guestioned — and | replied to that earlier —
how is that for a Green Revalution in six States you have allocated only Fs.400 crores or for 60,000
pulses and oilseeds districts, only Rs.300 crores. s that enough? 5 it not quite inadeguate?’

Chviolgly, it is quite inadequate.

At the same time, please remember that this has been the practice; every one of the hon.
Member present in this House is fully aware that whenever we launch a new project, it takes some
time to formulate the projects. From the conceptualization stage to the implementation stage, a lot of
preparations are made, and when the States are in a position to launch the project, allocations are
increased year-by-year. That has been the practice. Take the case of the Rajiv Awaas Yojana; when
the scheme was launched last year, | made a token provision of Rs.100 crores. The idea wasg, If the
State Governments were in a pasition to provide land to slum dwellers in cities, Gavernment of India
would come through this scheme and give financial support to the State, and along with the
municipal bodies and other stakehaolders, they will provide for congtruction of the house for slum
chwellers so that slums are corwerted inta a full-fledged habitable colony. It took some time. This
year, many of the States have agreed. A Memorandum of Understanding has been entered into and
the allocation has been increased from Rs.100 crore to Be. 1200 and odd crores, keeping in view the
reqirement . Therefore, don't worry that only Rs.400 crores have been made available to the States!
Thiz i= just a beginning and, a= and when schemes are formulated and they are at the stage of

implementation, more and mare resources would be allocated.

Another misunderstanding ig there is respect of the nuclear waste subsidy as if | have
withdrawn the fertilizer subsidy. Pleaze check Lp the Budget book. | have enhanced the fertilizer

subsidy this year, not withdrawn the fertilizer subsidy. Yes, | have increased the urea price,
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straightway | have increased it. In order to ensure that the farmers get the subsidy at the maximum
retail price of the current year, this year | have provided subsidy to the extent of, | think, Rs.49,987
crore. Therefare, | have not reduced the fertilizer subsidy and it is not correct ta say that the fertilizer
prices have increaged. It is not so. Yes, certain fertilizer prices have increased, but certain fertilizer
prices have come down. The ulimate objective of this nutrient-based fertilizer subsidy scheme is to
reach this subsidy to the users, to the farmers. Now, we are subsidizing through the mechanism
which we have. Tax payers money go, but it s being provided to the producers and there ig no
incentive for the producers to make investment in fertilizer production and improving its technology .
Arybody can see it what has been the state of affairs of the fertilizer companies. Over the last few
yedars, there ig no incentive because prices are assured. International prices and domestic prices will
be calculated, maximum retail price will be determined and the difference of cast will be met by the
subsidy amount. They are assured of their profits and, therefore, there is no incentive of having a
factory like that. We have made this experiment and all the experts agreed to it. When we introduced
this scheme in April onwards, | have talked to all the fertilizer suppliers to ensure the availability of

fertilizers. | can assure you that availability is there.

Farm contacts have been established for the import and time schedule has been fixed sao that
there will be no dislocation. In fact, it has started working. In order to ensure that the prices for
awitching over the policy remain at the same level ar at the current level, | have already indicated a
quantum of about Rs.49,000 crare. In respect of food, it is true that the food prices reached as high
as 20 percent in the month of December due to food inflation alene. | do not deny it. But there ig also
a cost-push element. | explained it in detall while participating in the debate on inflation. If | do nat
give adequate remunerative prices to the farmers, would they produce? If they don't produce, from
where we can feed 120 crore people? The concept of food security is that food must be available.
Everybody must have access o the food and thereafter we must have access to the food at the
affordable price. If they have no access to food and T food grains are not available, then how would
you ensure the food security ? Therefore, it is essential that we must enhance the remunerative price,
we mugt enhance the procurement price and we mugt procure adeguately. Ye have done that.

Procurement in this year and the pracurement in the last vear was quite adeguate.

Right now, when | am speaking before you, there is no shortage of the foodgraing available.

2o far the avallability of the food graing is concerned, there Ig no shartage. There is adequate food
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stack available. We have decided to offload the food stock at the prices in which we procured. It is
not passible to provide the subsidy which we are providing to certain categories of consumers. Far
instance, we are providing rice at Rs.2 per kg under the Antyodaya Anna Yojana. Faor the BPL
categary, we are providing rice at Rs. 4 per kg, and to certain sections of APL category at the rate of
15 kgs, particularly in the MNorth-Fastern Region, at Be.4.80 per kg. Therefore, we are highly
subsidizing the prices which ought to be distributed through the Public Distribution Systems. But, the
FPublic Distribution System must be in place. It must be functional. It must be active. | am telling very
bluntly. You may blame me. You may raige the accusing finger. But, sitting from the Centre, it is not
possible to run Public Distribution Systems by any Gentral Minigtry. Primarily, it ig the responsibility of
the State Governments. We shall have to provide, we shall have to supply the essential foodgraing,
and we are supplying that. Sometimes, becauge of the availakility ar non-availakility, there may be
temporary variation, but it iz being made up. And, if the Public Distribution Systems can be put in
place, and they become functional and effective, it would be passible. Recently, han. Prime Minister
had & mesting with the State Chief Ministers. It is not merely a guestion of scaring & debating point.
Mo doubt, inflation ig an important igsue. |t is affecting the life of the common people, and
particularly, if the food inflation becaomes high, any amount of economic logic ig not going to satiefy
the hungry man. Therefore, the angwer lieg, iIf we cannot protect the entire sections of the society, at
least, the mare vulnerable sections of the society, thase who are below poverty line, through the
effective PDS, we can provide some relief. Let us try to do that, and for the others, we must have

access and availability. We are doing exactly that.

Recently, hon. Prime Minister called a meeting of the State Chief Ministers. We had a very
useful and effective discussiaon. After that effective discussion, it was decided that we would have
ancther round. A core group of the Chief Minister was congtituted along with me and the Planning
Commigsion Deputy Chairman and the Minister of Agriculture. We called a meeting, and thereafter,
certain groups were set up. One of the important tasks which has been given to these various sub-
groups Is to see shart-term steps we can take, what medium-term steps we can take to improve the
Fublic Distribution Systems. Take the case of pulses. There i shortage of four million torns almost
annually every vear. But, whatever we could have imported, for every kg of pulse, we are providing
subsidy to the extent of Rs.10 per kg. And, it is still right on the top when | am talking. You open the

web, you will get it. Wherever the State Governments are taking advantage of it, they are providing
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pulses with this Rs.10 subsidy per kg. For edible oll, the subsidy is Re.15 per kg. We have asked the
Public Distribution Systems to import pulses, and even in that case, they incur lass. The Government

will bear that logs.

So, we have taken these step to ensure that the adverse impact of riging prices dao nat affect
the lives of the people, and, more =0, the lives of the vulnerable sections of the society. Thig is an

important aspect.

| come to the second aspect. Today, when | am gpeaking here, | am reminding myself that
yesterday, just at this point of time, | was having an interaction with 12 Governors of the Asian
Development Bank representing 65 countries from different continents, and, there, we were
discussing exactly this issus. Without any exception, everybody tald that if the world's output has not
been negative, and, if the recovery has begun, it is because of the contribution of the Asian
econamy, and, more 20, i1t is becauge of the contribution of China and India. Chira is the fastest

growing economy and India is the second fastest growing economy.

Somebady may jokingly say, what should | do with the growth? Should | eat it? What does the
GDP growth mean to a small man, to a poor man? Yes, GDP means loan waiver. Yes, GDP means
schaolarghips to fifteen lakh students to the extent of Rs. 26,000 crores. GDF means NREGA. It has
been pointed out as to why have you added anly Rs. 1,000 crore to what you allocated just nine
months ago. You cannat expect the geometrical progression. If | etepped it up from Res. 10,000 crore
to Re. 39,000 crore, then, Re. 39,000 crore cannot be made Re. 78,000 crore. System cannat
abzorly it. The Budgetary exercize i not writing a thesis. The Budgetary exercise ig 1o be
implemented. The absorption capacity should be there. What has been the rate of take off? Why is it

not taking off ? These are the shortcomings, which we shall have to address.

Dr. Mungekar, quoting some scholars, correctly painted out that allocation is there but
outcame is dismal. We shall have to concentrate not merely on allocation but the outcome, and,
there is no doubt that there is a great deficiency in the delivery mechanism? Who is gaing to improve
it? Nearly 787 Members of Parliament or 78 Members of the Council of Ministers! It is not possitle.
Theaoretically, it may should nice. At every stage, starting from Lok Sabha to Gram Sabha, at different

stages in the process of implementation, we shall have to work in close cooperation.
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Sameone was talking about the poar States. | am the Finance Minister from 24th January,
2009, Everyday, | do one thing because of my past legacy. | have the privilege of being the Finance
Minigter from 1282 to 1285, It was hard to me that for each State, | had to instruct the Reserve Bank
to stop overdraft. It was not a very pleasant job. Therefore, because of that past legacy, from 25th
January, 2009 onwards, everyday | check up what is the cash balance of the State, and, | can tell you
with confidence that more than one year has passed, and, | have geen that the accumulated cash
reserve of the States an any single day has naot been legs than Re. 71,000 crore to Re. 1,20,000 crore.
Today, that concept of poorer States is no longer relevant after g series of major changes through the

recommendations of the Finance Commissian.

Even the excise duty which | have imposed, | could have done through the administered price
mechanism. To me, it would have been dishonest on my part because | would have deprived the
States. Thirty two percent of these 26,000 crores of rupees will go to the States as per the
recommendations of the Thirteenth Finance Commission, which will improve their resources. If |
would have done it through the administered price mechanism, it wolld have come ta me only, ta the
Centre only. Therefore, those days are gone. You are talking of 30 percent royalty on metals. What
would be the ultimate price? Yes, the State finances, where there are weaknesses, we shall have to
address it and we are addressing it. And, for that, thoge things, at some pdnt of time, it was
thought, it was talked. Series of administrative measures have been taken and commissions have
studied. Even if you look at the Sarkaria Commission, one of the most popularly-believed thesis that
the elagticity of the Central revenues are much more compared to the elasticity of the State revenues.
Iti= not so, at least, az per the recommendations of the Sarkaria Commission. From 19751 to 1984, the
elasticity of the States revenue compounded average ig 16.7 percent against 1.6 percent of the

Central revenue. Central revenue ig like a rebound share. Taday, it is 32 percent.

Regarding primary education, it has been said that guite inadeguate allocation has been made.
Yes, it is true. Allocation is not as much as we could have done. But the Sarva Shiksha Abhivan is not
launched this year. It iz an ongoing programme. Sharing formula is also changing. When we start a
new programme, a Centrally-gpongored scheme, at the beginning, major part comes from the
Centre's share and the States share is gradually increased. In case of Sarva Shiksha Abhiyan also,
the same formula will be applied. It will be 50 percent. But for the elementary education, which will be

reguired, we are providing the farmula. The Prime Minigter hag given the ingtruction to me to help the
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HRD Ministry. The earlier formula which we started with the Sarva Shiksha Abhiyan, 65:35, that is, 65
percent Centre's contribution and 35 percent State's contribution, | have accepted that. In addition
to that, 24,000 crore rupees have been recommended by the Thirteenth Finance Commission to the
States for elementary education. Therefare, these aspects will have to be taken into consideration

while taking a holistic view of the propozal.

Somebody has commented about the too much obsession with fiscal consultation. It is not too
much obeession. |am telling you very frankly it ig nat too much obeession. Itis, to my mind, prudent
fiacal management. Yes, | know a theory is prevailing there that we should not compromise
development for the sake of deficit. But it we do nat fdlow the figcal prudence limit and norme, the
credikility which we have will be lost. Maybe | am conservative or may be | am more scared, but
frankly, | admit, | shudder to think of a situation when a Finance Minister of this great country will have
to wait to meet anather Finance Minister just to borrow a few hundred million deollars, to get time from
him. | would not ke to repeat that situation. | would not like to repeat the situation when the
country's gold will have to be put in the army aircraft and sent to England to be mortgeged in the

Bank of England borrowing a few hundred million dellars.

Because at that point in time our foreign exchange reserve — | don't blame arybody; it was the
compulsion of the situation came down for three weeks. If | were the Finance Minister, | wolld have
also done that. | would not like to see the repeat of that situation. To some extent, there was a
paychaological reagon behind the buying of gold. When the IMF decided to gell gald, | decided and
suggested to the Reserve Bark of India to buy 200 tonnes of gold at six billion-plug dollars. Because |
wanted to gsend a signal that the foreign exchange position of this country has Imoroved substantially,
that today we can buy gold to enhance our gold stock. It is becalse of fiscal prudence. It is because
of the fiscal marnagement. It our tax-GOP ratio had not gone up to 12 percent in 2007-08, it would not
have been possible for my colleague, Mr. P. Chidambaram, to give benefit in the form of loan waiver
to four crore farmers of this country. These are the things which we shall have to take into account in
a holigtic way. | must admit that | could not do all that work which should have been done in this
budgetary exercige. | have to keep in mind that | cannot withdraw all the stimulus packages. | have to
partially agree to it; and | have done exactly that. | have nat fully withdrawn all the concessions which
we have given. Because of these concessions — pleaze read the latest report of the Labour Bureau —
the employment generation has increazed by more than one lakh from October to December. The

stimulus package which we injected in the system has paid dividend.
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Lots of suggestions have come in regpect of black money. | do agree that some amount of
money has been stashed outside the country. But please remembier that each country has its own
law. Each and everyone of them ig not obliged to what we say in the Indian Parliament. They have
their ocwn law; they have their own Parliament; and they have their own systemn of accountability of
their pecple through their instituticnal arrangements. With hard negotiations, finally, we have been
able to enter into arrangements with three cauntries, namely, Switzerland, Bermuda, and Bahamas.
We have initiated negotiations with 76 countries. YWe have double taxation avoidance agreement with

78 countries.

Yes, the Income Tax Department has raized income tax demand by several thousands crores
of rupees. But raiging demand does not ensure that you will be able to get maney. There i no

guarantee.

All these cases of tax evasion which Mr. Sen was talking about have been stayed. From my
carlier experiences | can say that. Some industrialists though that they wolld deliberately evade taxes
and when the Department would issue nctices and raise the demand, they would go to court and
obtain stay order and in between the interest of the accumulated maney will help them pay the taxes.
It had happened in this country. For 10-15 years, cases had been going on. What should we do? We
cannot just overnight say that the writ of the courts will not run. Sometimes we have to take
legislative measures refrospectively. | know that in taxation retrospective measures are totally

unacceptable.

The Leader of Opposition will never agree with me that any taxation measure should have
retrospective effect. But, sometimes, retrospective effect is to be made in order to protect the
interests of the Department. Otherwige, instead of collecting taxes, we shall have to refund the
amount which is due from them. Therefore, these are the legal aspects which we shall have to look
into. Yes, | have not done major changes in the direct or indirect taxes and | explained that while
replying to the debate an the Budget. | am expecting Direct Tax Code and | will be able to put it on
the website shortly after, more or less, the process of consultation iz over. So far as direct taxes are
cancerned, | intend to introduce it in the House in the Monsoon Session. So far as the indirect taxes
are concerned, it ig not merely me; | am to carry 28 States with me; | am to carry the Empowered
Committee of State Finance Ministers with me because their interests are also there. They will also
have to look at their interests. They will have ta ensure that thelr revenue will not be lost, That's why, |
stated in my reply to the debate on the Finance Bill in Lok Sabha and | am repeating it that we will
provide compensation at the initial stage if there be any loss after switching over to GET. But, merely
saying that | will provide compensation will not be adequate. | shall have to discuss it with the State
Chief Mirigters and the State Finance Ministers to carry conviction with them and thereafter

collectively, we shall have to take this. | must say, many of the State
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Chief Ministers and the State Finance Ministers have told me that | was carrect and it | would have
done it through enhanced prices of resources from petroleum, diesel and hydrocarbon, through

administered price mechanism, they would have been deprived.

Therefore, they said that | have shown a good gesture and they would like to see that this type
of federal financing is being more and more institutionalized wherever we can. Where we can't, we
can't. | have not tampered with a single recommendation of the Thirteenth Finance Commission. By
one go, this year alone, | had to pay additional Rs.2000 crores compared to last vear's
recommendations of the Twelfth Finance Commission. | had to make provisions for them because it
is thelr money. The State Finance Commissions have recommendad under article 275 like Grant-in-
aid and various other aids. But, at the same time, | will expect that when they are making
recommendations, the conditions which they are giving, the States will accept the money and also
comply with the recommendations of the Thiteenth Finance Commission so that both the wheels

maove uninterruptedly and one daes not disturb the other.

Mr. Deputy Chairman, Sir, [would not like to take much of your time. Mozt of the igsues which
have been raised here have been digcussed several times. Mare discussion will take place. Once
again, | would like to thank the hon. Members who have made their contribution. | know, | would
have been very hapoy if | could daoit. As Shri Prakash =aid, instead of giving 8o many concessions,
only ane concession waould have made us much maore happy if | could have said that | am going to roll
back the duty on petraleum and diesel. But, | am sorry, it is not pogsible because the situation is very
difficult. Please bear with me. And let us hope for the befter days where we can mest your

reguirements. Thank you. ... (Interruptions ...
MR. DEPUTY CHAIRMAN: The questian i,

That the Bill to give effect to the financial proposals of the Central Government for the financial

yedr 201011, as passed by Lok Sabha, taken into consideration.
The motion was adopted.
MBE. DEPUTY CHARMAN: We shall now take up clause-by-clause consideration of the Bill.

Clauses 2 to 87 and the Ist Scheduile to the 12th Schedule
were added to the Bill.

Clause 1, the enacting Formula and the Tile were added to the Bill.
SHRIPRANAB MUKHERJEE: Sir, | beg to move:
That the Bill be returned.

The question was put and the motion was adopted.
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